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LEGISLATIVE ASSEMBLY 
Monday, 14th February, 1938. 

The Assemblv m~ in the Assemblv Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in the Chair. 

MEMBER SWORN. 
Mr. Frank D"Souza '(Government of India: Nommated Official): 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 
t205*-213*, 

LEGISLATION AFFECTING THE SUFFERAGE OF INDIANS IN CBYLON. 

214. ~  T. S. Avinaahtlingam Chettiar: Will the Secretary for 
~d a on  Health and Lands state: 

(a) t.he latest p ~ on of the legislation affecting the sufferage of 
Indians in Ceylon; and 

(b) whl;\t Government have done in the matter? 

Sir Girja Shankar Bajpai: (a) The attention of the Honourable Member 
1S invited to the reply given by me to part, (a) of Mr. Badri Dutt Pande's 
quc8tion ~  lR5 on the 9th February, 1938. 

(b) Pending a satisfactory settlement. the Government of India do 
not propose to agree to t,he reopening 1)£ recruitment of labour for Ceylon. 

AJrlALG .. UIA.TION OF THE hmlAN AND LONDON STORES DEPARTJIBNT. 

215. "Kr. T. S. AvinaabDingam OheUiar: Will the Com,rr#e Seeretary 
stlite: I 

(a) whether Sir James Pitkeathly has submitted. his report regard-
ing the amalgamation of the Indian and London Stores 
Department; 

(b) the nature of his recommendation; and 
(c) whether Government have considered the report, and if so, whnt 

action they propose to take in the matter? 
)fro B. Dow: (a) to (c). Owing to his other dutieo; making hea.vy 

calls on his time, Sir Ja.mes Pitkeathly has not yet been able to submit 
a C'o!npJete report, but it is expected very shortly. 

JIr. T. S.Avinaahilingam Ohettiar: May I know for how ID:lny years 
this matter has been under reference to him. 

?tIr. H. Dow: I require notice of this question. 

tThese questions which were on the Order Paper lor the 11th February 1&J8, 
have lapsed, the meeting fixed for that date having been cancelled. 

( 559 ) ... 
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Kr. T. S. ~ 'D8t*': May IJmo.. ,the reason for this 
great inordinate delay in this matter. 

lIr. H. Dow: I gave it in my answer to the question . 

• alau :ialJnath Bajoria: When was Sir James Pitkeathly deputed to 
study this question of amalgamation. 

lIr. lI. Dow: About a year ago, I believe. 

Mr. T. S. Avtn ... bUtal&ID Ohettiar: May I know wh&t are the other 
duties of Sir James Pitkeathly? 

lIr. H. Dow: Sir James, as -the Chief Controller of Stores, has a very 
heavy post. 

Prof. •• G. "&ilia: The Honourable Member should be aware of the 
fact tbatSir James Pitkeathly admitted before the Public Accounts Com-
mittee, whose full proceedings are published, that his report was due to be 
submitted to Government within a few months of his meeting us in the 
Public Accounts Committee. 

1Ir. H. Dow: I am not aware of that. The Honourable Member seems 
to be more anxious to impart information than to acquire it. 

lIr. T. S. Avinaahillngam Ohettlar: When did Sir James meet the 
Public Accounts Committee? 

An Honourable lIember: Last July. 

1Ir .•. 'Dow: I am not aware of tha.t. 

Babu Baijnath Bajona: Will the report be published and distributed to 
~  -Members of this House? " , . 

~ ... _. _ 
Xr. H. ~  I shall consider that question after I get the report; 

JIr. T. S •• v!jnylrilinlND Ohettar: Is the Honourable Member sure 
that the report will be o oom~  soon. He said in his answer that it 
would be submitted soon. 

1Ir. H. pow: The report is promised very shortly. 
1Ir. T. S. AvinaMUiDg&m ohettiar: Before the end of this Session. 
lIT. H. Dow: I cannot say. 

1Ir. lIanu Subedar: Has any correspondence passed between the Gov-
Hnment of India and the High Commissioner on the subject . 

. JIr. President (The ono l a l~S  Abdur Rahim): That does n@t 
ansc. 

1Ir. lIanu Subedar: It is on the same subject-the subject of a.bolish-
ing the Loooon Department. _ 

~  ~ d n  (The Honourable Sir Abdur Rahim): That is a specific 
quefltlOn: It does not arise out of this. 



STARRED QUESTIONS AND ANSWERS. 

EntaarOll' THE SINo-JAPANESE WAR ON THE JAPANESE T&ADE WI'hI Dnu. 
216. *Mr. T. S. AviDashilingam Ohettiar: Will the Comm ~ Secretary 

:state: 

(a) the effect of the Sino-Japanese war on the Japanese trade with 
India; 

(b) whether the Japanese intake of Indian cotton and tobacco has 
decreased; if so, to what extent; and 

(c) what wilt be the effect of this on the Indo-Japanese trade 
. agreement? 

:itt. H. Dow: (a) Since the outbreak of hostilities between Japan and 
(::hina, there has been a marked increase in the value of Japanese imports 
into India and a decrease in the value of Indian exports to Japan. While 
it is obvious that these figures refiect war conditions, I am, of course. 
unable to state the precise extent to which these conditions alone are res-
ponsible for the variations. 

(b) Yes. I lay on the table 11 statement giving the monthlJ exports 
-during 1937 of raw cotton and tobacco to Ja.pan. 

(c) None. 

Statement 81&otoing ~ oj Gotton am Tobaeco Jrom JhoitiBA Iflilia 10 JOfHIn. 

··January 
February 
March 
April . 
Kay . 
June. 
.July . 
August 
. September 
-OCtober . 
November. 
December . 

1937. 

Cotton, raw. Tobacco mUD&nufac-
tured. 

I Quanti.ty. Value. Quantity.! Value. 
ITOns (000) Rs. (lakhs) :Lbs. (000) RH. (000). 

I I 

66 
3. 89 1 250 54 

36 2,13 1.265 f 368 
46 2.73 471 128 
42 2,62 i 627 125 
43 2,78 ; .. 
40 2,49 724 II7 

I 34 2,20 I 3 3 
• I 16 1,01 I . I 3 17 775 i 51 

: I 4 
21 1 

I .. 
2 II , 187 19 
2 12 

J 

Ilr. T. S. Avinasbilingam Chettiar: In view of the fact that exports to 
Japan have decreased and imports from Japan have increased, have the 
Government of India under contemplation any a.mendment to the Indo-
Japanese Trade Agreement? 

1Ir. ll. Dow: The Honourable Member has not listened, I think, to the 
.ftTIswer made to part (c) of the question . 

• r. T.S. AvinashUingam Chettlar: What is the answer? 
Mr. ll. Dow: "None". 

A 2 
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Mr. K. Sa\ha.n&m: With reference to paragraph (a), will .the ~ n

ment of hldia reconsider the subject of protection to cottage llldus1l1'ies as. 
the Japanese imr()1'i;s have increased? 

Mr. B. Dow: No. Sir. 

Mr. T. S. Avinashilingam Ohettiar: With reference to Government's 
answer to (c)-None-what is the meaning of 'none'? Does it mea.n tha.t 
exports promised under the agreement are going on? 

111'. B. Dow: The answer to (c) is a perfectly clear and categoricar 
answer to the Honourable Member's question. The Honourable Member-
asked whllt would be the effect of this on the trade agreeorent, SlId the 
effect of this is none. 

Mr. T. S. ,Avjnaabtltngam Ohettiar: May I know, Sir, what exports 
of cotton toJ apan are required under the scheme laid down in the Indo-
Japanese Trade Agreement? 

1Ir. B. Dow: I do not think that arises out of this question. 

Mr. T. S. AvinashUingam Ohettlar: I want a ruling. 

111'. President (The Honourable Sir Abdur Rahim): It does not arise. 

Baba Baijnath Bajom: How much has Japan taken less than ner-
quota? 

1Ir. B. Dow: I am .laying a statemt:at on the table of the House-Il 
statement of the t.otal exports during 1937. 

Babu BaijDath Bajom: H0'!l' does it compare with the previous year '?' 

1Ir. B.. Dow: It is, I think, less than previous year's. 

Babu BaijDath BajOlla: What percentage. 

1Ir. B. Dow: I am afraid I cannot answer that question without 
notice. 

Prof. ]f. ~  Banga: Have Government taken any steps to see that 
exports of Indian cotton to Japan are increased in the near future. 

1Ir. B. Dow: No, Sir. 

RAW PRoDUCTS PUBClIASED BY GERMANY AND JAPAN FROM: INDIA. 

217 .• 111'. GovInd V. Deahmukh: Will. the Commerce Secretary please-state: _ 

(a) what were the raw products which Germany and Japan pur-
chased from India; . 

(b) if ma~  concluded agreements with Roumanin, Yugoslavia,. 
Argentme! Egypt and South America to purchase raw pro-
ducts which she used to purchase from India, if so ·when' 

. these agreements were concluded and why; , 

(c) If Japan ,entered into any agreement with anv countr 
countries to purchase. a~ products hom them ~1  l ~ 
to purchase from India; If so, when and why; " 



·STARRED QUESTIONS AND ANSWERS. 561. 

(d) to what extent the trade of India has been gffected: by>the 
above referred to trade agreements by Germany and Japan 
with other countries; and 

(e) what immediate and effective steps the Government of India 
have taken, or are going to take, to see that India is not 
ousted from the market of countries which used t9 purchllse 
or are at present purchasing her raw materials? . 

"lIr. B. DoW: (a) The Honourable Member is referred to Volume II of 
the Annual Statement of the Sea-Borne Trade of British India, copies of 
which are in the Library. 

(b) Since 1934 Germany has concluded agreements with most of the 
'Countries named and with many others. Generally, speaking, .the agree-
meg.ts represent attempts to overcome the lack of free exchapge and to 
improve Germany's trade balance with the countries concerned. 

~  Government are not aware of any such agreement. 
I( d) The extent to which trade agreements between foreign countries 

affect their trade with India is not capable of precise estimation. In the 
.case of Germany, trade with India is· hampered by the positive restric-
tions which Germany has imposed. Indian importers of German goods 
have to pay in cash in full for all German goods imported into India, 
while Indian goods imported into Germany must· be paid for in foreign 
-eurrency, provided the German importer is granted the necessary permission 
by the German authorities. 

(e) It is impossible to give a brief reply to so general a question on 
the floor of the House. The course of India's trade with various coun-
tries is constantly under review by the Government of India, and such 
measures, 8S are possible to extend India's trade in foreign 'markets, are 
taken as occasion arises. 

Prof. N. G. Bangs: Why is it that the Government of·India have not 
mstituted a system of licensing German imports into India when Germany 
·has insisted upon licensing Indian imports into Germany? Why is it that 
~  same practice, as now obtains in Germany with regard to Indian 
Imports, has not been adopted in India.· with regard to German imports? 

Kr. lI. Dow: Because the Government of 1ndia ao not consider that 
it would be in the interests of India. 

lIr. Govind V. Deshm.11kh: What are the grounds for considering that 
it is not in the interest of India. 

lIr. President (The Honourable Sir Abdur. Rahim): You cannot dis-
'Cuss a matter like that. It cannot be discussed now: 

Babu Baijnath Bajoria: Have Government consider.:ld t,he adverse effect 
of tb..e barter system obtaining in Germany so far as tr.at affects the exports 
from India to Germany? 

Kr. B. Dow: Sir, we are generally aware that tbe restrictions 
imposed by German:,' are harmful to Indian trade. 

Babu Baijnath Bajoria: What steps are taken by the Government so 
that these conditions may be improved? 
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Mr. B. Dow: The measures which restrict Indian t,rade are measures-
whieh have been taken by Germany. If Germany wishes to improve the 
position, then the latch is on her side of the door. 
NEGOTIATIONS FOR TRADE AGBE'ICMB'NTS DIRECT BY THE GOVEBNJD:NT OF' 

INDIA. 

218. *Kr.GC)YiDd V. Deahmukh: (u) Will the Commerce Secretary 
please state whether a practice has been established that trade agreements-
shall be negoiiated by the Government of India direct with other Elllpirp 
countries and also foreign countries? 

(b) Has such practice been ever interfered with by the Secretary of 
State for India? If so, when and in respect of which countries and on, 
what o n~  'l 

lIr. E. J»ow: (8) The attention of the Honourable Member is n ~ 
to the re'P1y given to his staTred queat.iona Nos. S\t'l ~d 398 on the 8th 
September, 1937, Negotiations for trade agreements between lnd\a 
alone on the one side and another contracting country (Empire or foreign)' 
on the other side, have in practice been conducted direct. In regard to· 
agreements in which both .the United Kingdom and India are concerned' 
as one party, negotiations are conducted by IDs Majesty's Government. 

(b) No, Sir. 
EJuGUTION OF INDIA'N ~  TO CEYLoN. 

219. *Kr. SoviDd V. »eIbmWr.b. (on behalf of Seth Govind Das): Will" 
the Secretary for Education, Health and Lands be pleased to state: 

(a) whether the decision of Government not to renew assisted emigra-
tion of Indian lsbollr to Ceylon as a retaliatory measure-
against that countrY'l)I refusal to extend franchise to Indian 
labourers in that country on equal terms with the native-
population, has brought about any beneficial results; 

(b) whether Government are aware of any attempts by thl;l plaq,1iers. 
in Ceylon to decoy Indian labour to counteract Govethrrient. 
efforts in this matter; if they have taken any precautionary' 
measures to prevent such emigration; IlIld 

(c) if so, what those measures are? 

Sir a1rja S~ ~ lpa  (8I,i. Ii the a oon~a l  Member w\il ~dl  
tell me what "benefiClal resultf. he has III mmd, I shall end'e.&vour to, 
answer his question. . 

(b) and (c). There has been no large-scale evasion of the Indian Emi-
gration Act and the rules issued thereunder; but as a precautionary measure, 
the Protector of Emigrants has been instructed by the M$lras Govern-
ment to be particularly strict in his interpretation of Rule 30 (1) of the 
Indian Emigration Rules. 

BILLS IN"TBODUCED IN THE BUBlU LEoISLATUBE AGAINST hmIA.N I~ l  
IN" Bumu. 

220. *Kr. GoviDd V. ~ m  (on behalf of Seth Govind Das): Will 
the Secretary for EducatIon; Health and Lands please state: 

(a) whether Government have examined' the Bills introduced in 
Burma Legislature after Burma's seplIl'ation from this country;. 
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(b) whether Government have considered if some of t,hese Bills were 
directed against Indian interests in Burma; 

(c) whether Govemment's attention has been drawn to the proceed-
ing8 of the Burma Indians' Conference held in Rangoon at the 
end of December last; 

(d) whether Government's attention has been drawn to the move on. 
the part of the Burmese Government on important matters· 
like the employment of Indians in the public services and' 
Public 8el'vice Commission, appointment of Indian Judges in 
their High Court, Education of Indian chu,iren in Burmese-
and the proposal of amending the Rangoon Municipal Act; 

(e) whether Government have considered. if the move on ~  P.art 
of the Bunneae Government on these issues atJect5 the Indian 
community in that land; 

(f) whether o mm ~  are taking n ~ a  steps to counteract the 
move on the part of the Burmese Government affecting the 
interests of toe Indilin community in that' land; and 

(g) if so, what those steps are? 

Sir Girja Shankar Bajpai: (a) and (b). If the Honourable Member 
will kindly specify the Bills to which he refers, I shall be able to give 
him an answer, . 

(c) Yes. 
Cd) Government have seen a report of the I'esolutions passed by the 

Conference with regard to 1I0me of these matters. 
(e) ,!!'hat is a matter of opinion. 
(f) and (g). The recommendations are intended for the Government 

of Burma. The question of action by the Government of India does not 
arise. 

PREVENTION OF THE REPI,TBIATION OF INDIAN EMIGRANTS FROM CERTAIN 
OoLOKIBS. 

221. *Kr. Qovtnd V. DeshmUkh (on behalf of Seth Govind Das): Will 
the"Secretary 'for'Education, Health and' Lands please state: 

(a) wqether Rev. Mr. C. F. Andrews interviewed the Honourable 
Sir J agadish Prasad recently on the question of returned emi: 
grants from Fiji, British Guiana and Trinid'ad, etc.; 

(b) whether Government's attention has been drawn to the fact 
that Ir.tlian labourers from different colcmies. who nre aged, 
infirm and paupers, are repatriated, adding to their miseries 
on arrival at Calcutta; 

(c) whether Government expect further shipment,s of repatriated 
Indians from the colonies; 

(d) whether Government have taken any measures on the issue to 
prevent or cause the prevention of such exodus in future; and 

(e) if so, what those measures are and also any other action t,nken 
in the matter? .. '-
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Sir Girja Shankar Bajpai: (a) No. 

(b) It is true that some repatriates fall under one or other 0.£ the cate-
gories mentioned by the ono a l~ .::'I1emb:r, ?ut such p~ ~a  ~ ~  
it is understood, insisted upon exerClsmg thelr right to repatnatlOn agamt;t 
the advice of the Colonial Government concerned. 

(c) to (e). Government understand that the Government of ~  
Guiana propose to charter a ship for repatriates this. year. Indians m 
the Colonies who are ex-indentured  labourers are entltled to a. free or 
assisted passage to return to India whenever they choose to avall them-
selves of it. In 1933, the Colonial Governments concerned agreed, at th.e 
instance of the Government of India, to discourage the return of d ~l
tutes to this country. The question of taking steps to make such dIS-
suasion more effective is nnder examination ~  Government. 

JIr. Lalchand Navalrai: a~  I know with regard to' clause (e) wh.v 
they are repatriated and not allowed to remamthere? 

Sir Girja Shankar Bajpai: Because they want to come back. 

1Ir. If. II . .Joshi: Mav I ask whether the Government of India dre 
considering the question of appointing trade agents in Fiji, British Guiana 
and Trinidad? 
Sir Girja Shankar Bajpai: I submit that  that question does not arise 

out of this. There is a separate question on that later on, and if the 
Honourable Member wllnts t.o ask a supplementary question, he can do w 
then. 
JIr. K. Santhanam: May I know if the Government of India have 

any record of these people who have been repatriated? 

Sir Girja Shankar Balpai: No. The Government of India do not main-
tain any record of that kind, as the number' involved will be over one 
hundred thousand. 

1Ir. K. Santhanam: Will it not be desirable to keep such a record? 

JIr. President (The Honourable Sir Abdur Rahim): That is a matt.er 
of argument. 

MEASURES FOR ExPoRT SUBSIDY AND PRoHIBITION OIl' THE IMroRT OF C<Yr.roN. 

222. *JIr. Govind V. Deshmukh: Will the Secretary for Education, 
Healt.h and Lands please state whether measures will be adopted for (i) an 
export subsidy and (ii) a total prohibition of t,he import of cotton of 1 
staple und ~lo  in India from any country; if !'la, when; if not, why not? 

Sir Girja Shankar Bajpai: I would refer the Honourable Member to 
the answers to previous questions asked on the subject during the present 
Session. 

RESEARCH FOR UTUJSATION OF CoTTON IN OTHER THAN THE TEXTILE INDUSTRY. 

223. *lIr. Govind V. Deshmnkh: Will the Secretary for Education, 
Henlth and Lands please state whether any research work has been mnde 
as to the use of cot,ton in any industry besides textile? If so, what are 
these? 

Sir Girja Shankar Ba!pai: The possibility of using short staple cotton 
and cotton linters for the production of artificial silk is being investigated 
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by the Indian Central Cotton Committee with the co-operation of the 
lmperial Council of Agricultural Research and the Industrial Research 
Bureau. 

INCREASE IN THE PRODUCTION OF SUGAR IN JAVA. 

224. ·Setb GoYiDd Das: Will the Commerce Secretary please state: 
(a) whether it has bean brought" to the notice of Government that 

.lava has decided to increase, its'production of sugar ''from 
about five hundred thousand tons in the years 1935-36· to 
about fifteen hundred thousand tons during this season; 

(b) whether Government have oomridei'ed-that this n ~a  
in the production of sugar can be a source of serious menace to 
the sugar industry in India in its pl'e!v:mt stage of devdopment. 

;, . and that· .Tava mav ·tUrn its attAntion to the llldiq,n market 
for selling a: part' of this n al ~  ... prod.,!ctipn QY I'educing 
its c.i.f. price I:'t Indian ports during next year: 

(c) whether Government are aware that in consequence of the 
serious check to exports oj sugar both to China :and Japan, 
Java has already reduced her price of sugar for effecting sales 
elsewhere; 

(d) 

(e) 

whether Government propose to increase immediately the 
amount of duty on Imports of sugar; and 

whether Government have given due weight to the recent 
recommendations of the Tariff Board for the protective Tariff 
on sugar? 

·Mr. B. Dow: (a) Representations to this effect have been recei-v'ed from 
certain commercial bodies in India. Inquries made however indicate that 
production of sugar in Java during 1937-38 though larger than that of 
1935-36 is not expected to be above that of 1 -~7  

(b) In view of the answer given to part (a) above, this does not arise. 
(c) The statistics available to the Government Of India show that 

though there has been a fall in exports of sugar from Java to China there 
bas been no fall in exports to Japan or in the total exports to all countries. 
At the same time the .loss in exports to China is not being made 'up at 
the expense of the Indian producer. Import.s into India from Java show 
no increase nor is there any reduction in price to India. I am. not in Il 
position to state whether Java has been reducing prices for other countries 
in order to maintain her total exports. 

(d) It is not the practice of Government to disclose their intentions 
in such matters. 

(e) The recommendations of the Tariff Board are at present receiving 
the consideration of the Government of India. 

lIr. L&lcband lfavalra1: May I know if the increase is not made in 
the sense of sending them, over to India, what for is this increase being 
made in Java? 
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]fr. B. Dow: That seems to me a question that might with more pro-
priety be. addressed to the Javanese Government. 

JIr. T. S. AvinasbiJjDgam Ohet.ti&r: When do Government expect to-
finish consideration of the report? 

Mr. B. Dow: I have already dealt with that 9uestion, I th,i,p.]c, in this 
House, and I have nothing more to add to the repJies I gave then. 

111'. '1'. S. Am_-g&ll1 OI1ettiar: Do they expect to finish it before 
the end of the Session? 

1If. B. Dow: If I said anything more I sbo\lld b.e adding to what I said 
t.hen; and, as I have said, I am not preparecj to do that. 

81!leJUBlNG OF EQUAL Pm\'ILBGBS FOB INDlAl!iS IN THE KEliYA HIGRLAl!iDS". 

2"25. ~ I  IIlJlu ~~~~  (a) Will the Secretary for Education. Health 
and I,ands please state whether the attention of Government hilS been 
drawn to the remarks of Lord Francis Scott regarding the movement of 
Indian residents in Kenya to secure in respect of the highlands the same 
privileges as other subjects of His M njesty ? 

(b) Do Government propose to take any measures in connel·tion here-
with? 

(c) Are Government prepnrpcI to assure the House that. failing a satis-
factory reply from Kenya on t·his subject,. th'3y will take re.taliatory 
measures? 

Sir ~~a Shanka, "ajpai: 'fhe att.ention of the Honourable l 4 m~  is 
invited to the reply given by me on the 7th Febru8l)". 1~ 7  t( .. ~  Abdul 
Qai,Yum's short notice queation on this subject. ' 

JIr. Kanu Subedar: Have Government been in communication with 
the India ()jiice or the Colonial Office on this subject? 

Sir Girla ShaJJJrar • .,p.ai: Xo, not since I answered the question . 

.,. ~  SIJ,be4ar: Before YOIl 1I1:<;wered the question? 

Sir Girla Shankar Bajpai: Yes, before I answered it. 

1Ir. T. S. AviDashilillgam Chettiar: May I know whether the Govern-
ment are a\l"are of a statement in the House of Commons that they are 
trying to issue an Order·in·Council about Kenya about which the Govern-
ment of India have been consulted? 

Sir Girla Shankar Bajpai: I would ask my Honourable friend to read 
the answer which I gave the other day: I have nothing to add on that 
subjeC't at the moment beyond this, that I am in touch with· the delega-
tion of the East African Indian Congress which is in Delhi now. 
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TRADE BETWEEN INDIA AND !BAN. 
226. *1Ir. Jlanu Subedar: (a) Will the Co.mmerce Secretary be pleased 

to. lay on the table figures o.f the trade between India and Iran for the 
lost five years? 

(Q) ij:o.W muoh oj the variatio.n in these figures is due to. the exchange 
restrictions ll o ~ by the Iran Go.vern)llent? 

(c) Have Go.vernment made any representatio.n to. the Go.vt3l'l1ment of 
Iran in FegM'd to' an~ ll lo n~ n  to Indians, which they are unable 
to bring o.ver? 

. , •• " •. ~  (8) f'he Ho.no.urable ~~ m ~  is ref,erred to the Annual 
S a ~m n  o.f the Sea-bo.me Trade o.f BrItish India, Vo.lume II. the-
?Io.nthlv Acco.unts fo.r March, 1937, Bnd the issues of the Indian 'Prade 
.Journai', dated the 24th January, 1935, and 4th March, 1937, copies of 
which ~ ~ ~ l l  in the Library. 

(b) It is no.t Po.ssible to. estimate to what extent the variatio.ns in the-
eXI)o.rt figures are due to title e2:6hatige restrictio.ns in Irim .. 

(c) ~  reRresentatio.ns have been made by His Ml:ljesty's L'Wat!Qll. 

KI:. M&Du Subedar: Has there been any reply received to such repre-
sentatlOns? 

~ .• ~ ~  I shall reC;luire nQtil;l,6 Df th.at l l o ~  

Mr. T. S. I l ~~ l  is the repr.esentatiDn made-
to. His Majesty's Go.vent" ent? .. .. 

~ • .,.. ~  I am no.t prepared to state that. 

INTERJ'ERENOE WITH TRADE BETWEEN INDIA AND CEYLON AND NEGOTIATIONS; .0. A ~  AGBQlQNT WlTlI o.YLOlT. 

227. *JIr. "U ~  (a) Will the CDin.m.er.ce Secre4wy ~l a  
state whether the attentiDn Df GDvernment has been drawn to, Dr, whether 
GDvernment have received any representations regarding, the interference 
~  the trade between India and Ceylo.n, I)Srticularly with the eXpDrts 
from India to' Ceylon of ghee? 

(b) Have GDvernment written to the GDvernment of Ceylon, objecting 
to. the invidiDus treatment meted out to. impDrts from India? 

(c) At what stage is the negotiatiDn fDr fi trade agreement between 
CeylDn and India? 

Mr ••• Dow: (a) and (b). The import duties o.Ll certain fDodstuffs 
including ghee were enha.nced by the GDvernment of Ceylon in 1934. It 
is presumed that by "invidiDus" the HDno.urable Member means "dis-
criminatory", but the higher rates Df duty are not discriminatDry against 
India, and the GDvernment Df India understand that they are ~ the· 
pro.tectiDn of indigenous pro.ducts. The GDvernmer.t Df India nevertheless 
tODkup the matter Dfficially, but it has been fDun1 necessary to po p~m  
further actiDn pending general trade negDtiations between the two. CDuntrles, 

(c) ~ a n  are expected to. begin soo.n after the cDnclusion Df thDse' 
DOW in progress with the United K'ingdom. 
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Prof. •• G. lI.aDga: Why is it that the opening of negotiations with 
'Ceylon is to be postponed until after the trade negotiations between 
England and India are concluded? . 

Mr. lI. Dow: It has been arranged in agreement with the Government 
of Ceylon. They are prepared to take up the matter shortly after the 
-conclusion of the trade negotiations between England and India. 

Prof ••• G. :a.anp: Are they unwilling to take up the matter before 
··our trade talks with Great Britain are concluded? 

Mr. lI. Dow: I have already answered that it has beea, a ~ in 
-consultation with the Government of .Oeylon that we will tHe up these 
discussions shortly after the conclusion of the trade negotiations between 
England and India. 

Kr. Jl. S. Aney: At whose instance was this arrangement made? 

·Kr. lI. Dow: That I am not prepared to say. 

Jlr. E. Banth8D&.D1: May I know, Sir, if the Government have pro-
'hibited the export of palmyra jaggery to Oeylon? .... ::, 

.Jlr. lI. Dow: I doubt if that arises out of this question . 

..,. T. S. AvtnaabUlnpm Ohettlar: May I know why ~  Honourable 
Member is not prepared to say as to.who·.took ,the initiative, whether the 
-Government of India or the Governmen\; of Ceylon? . 

Mr. E. Dow: Because it is not the custom of the GoverlUUent of 
India to indicate t.he . course of their correspond-ence with ilis Majesty 'a 
o nm n~  

CoNSUMPTION AND PRIOE OF PETROL IN INDIA. 

228. ~  Jl&au 81lbed&r: (a) Will the . COmmerce' Seeretii.ry please 
state whether G01'ernment are aware t.hat the consumption of petrol in 
India has been on the increase? 

reb) Are Government aware that petrol is being sold cheaper in the 
lItiited Kingdom than in India? 

(c) Have Government any legal power to interfere with the price, 
·which is being fixed by the petrol companies in consultation with 'each 
-other? 

(d) If so, do Government propose to use their legal power to interfere 
with t.his monopolistic charge in exploitat.ion of the consumer in India? 

'Jlr. lI. Dow: (a) and (b). Yes. 

{c) No. 

(d) Does not arise. 

Mr. Lalchand .avalrai: May I know, Sir, if there are possibilities of 
-a larger production of petrol in India, and is any research being carried 
~n to find out whether a larger amount of petrol can be produced in the 
<country? 
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JIr. ][. Dow: I am afraid that does not arise out of this question, ~ 
if the Honourable Member will give me notice, I will give him such 
information as I can. 

JIr. Kanu Subedar: Do t,he Government of India possess the same 
legal powers as the Board of Trade in England possess, to interfere with 
action taken by business companies acting in a pool when such action is· 
in restraint of trade? 

JIr. Jr. Dow: The Government of India have no legal powers. r 
should require notice if the Honourable Member wishes to know what 
powers His Majesty's Government have in the matter. 

Babu B&ilnath Baloria: Is the Honourable Member aware that the' 
price of petrol has gone up by three annas in Delhi as compared to the, 
price 1l1st year about thi8 time, whereas the price n Cal l a a~  gone 
down by three annas? 

Mr. Jr. Dow: I was not aware of that, but I shall expect to know it.. 
at the end of this month when my bill comes in. 

DISCRIMINATION AGAINST INDIANS IN SERYICE IN FIJI. 
229. *Kr. Abdul Qaiyum: Will the Secretary for Education, Healt/i· 

and Lands please state: 
(a) whether it is a fact that about the end of 1937 the ~ no  of' 

Fiji made a speech in the Fiji Legislative Council, in which. 
the following passage occurs: 

.... ,. ,., , .... It certainly does not imply that e\'el'y British subject is fit to rule· 
or that every British subiect must serve under identical conditions a:a. 
a Government servant. The Indian in the colony has not yet contrI-
buted anything in constructive thought and organising ability. '"That. 
has all been done by Europeans, official and non-official"; 

(b) whether it is a fact that the said Governor announced on that 
oecasionthat Indians. whether or not born there, oannot 
expect to obtain appointments under conditions identical with· 
Britishers in the colony; 

(c) whether it is a fact that the speech of the Governor's Secretary 
was couched in a similar strain; 

(d) whether it is a fact that there isdiscriminatio.fl in Fiji again.et 
Indians in seryice in thp. matter of salary and leave; 

(e) whether it is a fact that the Indian Members of the Fiji Council 
have protested against this discrimination; 

(f) whether it is also a fact that these Indian Members of the 
Council have demanded that there should be equality ot 
treatment between locally born Europeans and Indians; and 

(g) whether Government made any representat,ions to the Colonial 
Office or the Government of Fiji and, if so, with what effect? 

Sir Girja ShaDb.r BaJpai: (a) and (0). Government have so far seen' 
flnly Press reports of the speeches referred to b'y the Honourable Member ... 
The quotation from the Governor's speech is notsmctly in abeord with 
the Press report. 
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(b) According to the report what the Governor said wss that 1ihere 
must be some differences between the conditions of service of Europeanii 
and non-Europeans owing to the former's higher standard of living. 

(d) and (g). The Government of India have only recently received a 
COPY of the Report of the Fiji Public Service Reorganisation Con m ~  
which was the subject of debate and have it under examination. No 
-representations have yet reached the Government of India from any section 
.of the Indian community in Fiji. 

(e) and (f). This would appear to be so from the report of 1Ihedlbate. 

10'. A.bdul ~ May I know, Sir, if there is ,any discrimination 
-against Indians employed in Government service in Fiji with regard to 
:theit leave, pay, etc.? 

. Sir Qtrja Shankar Jlalpal: As I have already stated, the Report, to 
-the extent that I have been able to examine it, does make some dUler-
'ences between the rates of pay and the terms of leave admissible to 
Europeans and non-Europeans. The Governor's defence of that is that 
-this is due to the differences of domicile and differences in standards of 
Jiving, but it may be that we shall make representations on the subject. 

1Ir. A.bdulQalyum: May I know if such differences exist in the case 
'of local born Europeans and Indians? 

SIr Girja Shankar Balpai: As far as I remember, there are no differ-
·ences as regards leave between local born Europeans and Indians. but 
there are differences as regards rates of pay for the reason which I have 

:already given. 

~  Abdul QalJ1DD:: Have the Government of India made an:" repre-
sentations to the Government of Fiji on the point? 

Sir GlrJa Sbankar Balpai: I have already stated that the Government 
'of India have only recently received a copy of the Report; they are 
,examining it. and it may be that they will make representations. 

AREA OF TEA EXTENSION SANC'l'IONED FOR ASSAil. 

230. *Maulvi A.bdUl B.asheed Ohaudhury: (a) Will' the Commerce 
Secretary please state the total area of tea extenSIon sanctioned for thf' 

-Province of Assam under clause 26, Bub-clause (3) of the Indian Tea Con-
trol Act (XXIV of 1933)? 

(h) WRS the entire area, sanctioned for AssRm. actually allotted t(l 
'individual estates? If not, what area was allotted? 

Mr. B. Dow: (a) 2,140 acres. 
(b) All the area was allotted to estates in Assam except 12 acres which 

was the fra.ctional residue after the division as far as practicable between 
applicants of the sanctioned allotment of 2,140 &m-es. 

Mr. l[ulMlllat- OItaUha: Mav I know. Sir. on whut principle wen' 
these extensions allotted to elltates in Assam. 
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Mr. B. Dow: Rules for the purpose were framed by the licensing 
·Committee in consultation with the Local Governments, who are con-
cerned rather than the Central Government. These rules, I understand, 
were published, and copies were also sent to the various Tea Associa-
tions as well as to Local Governments, and I understand that no objec-
tions at all were received to them. 

AMENDMENT OJ' THE GOVERNMENT 01' bnu Acn. 
261. *JJr .... s. ~ Ghew&i: Will the Honourable the 

lJ8,w Member _te': 
(a) whether he is aware or Lord Lothian ~  expression of opinion that 

the Gove1"IlJlient of India Act is in need of amendments; 
(b) whether lhere al'e auy proposals to amend the Act and, if so, 

in which cm-ectioD; and 
(0) whether there are any correspondence going on between His 

Majesty's Government and the Government of India with 
regsrd to possible &tnendments to the Act? 

'I'Ile Bonoarable Sir BrlpeDdra Slrcar: (a) I do not know to which 
'statement of Lord Lothian the Honourable Member is referring; in any 
ease Lord Lothian is entitled to hold his own opinion on the subject. 
Ris visit, as he himself has explained, was in nature entirely private and 
non-offieial, and he holds no o ~l position other than that of a Member 

-of the House of Lords, either in this country or in the United Kingdom. 
(b) and (c). As I stated in the House on the 24th September, 1937, 

I regret I am not in a position to make any statement on the questions 
j·aised by the Honourable Member. 

JIr. T. S. AViD .. ; ..... Ohe\tiar: May I know, Sir, if there is any 
>correspondence passing· between the Government of . India snd the 
:Secretary of State in regard to the amendment of the Government of 
India Act? 

. Tlre·lIoDoarabla Sir Jfrlpeadra Sirear: It is not ,in the pub1iP .inierest 
·toanswer that qoesbion, and if I may add what Mr. Asaf Ali said the 
other day, it is not expedient. 

iIr. 81'1 PrakaIa: What is the ~a  implication of the word "regret" 
that the Honourable Member just expressed? Does he regret that the 
Gbvernment of India Act is not. going. to be changed? 

The Honourable Sir :Nrlpendra Sircar: Regret at llot being able to 
-quench the thirst. fo!" knowledge of my Honourable friends. 

PJmPARATIONS OF ELECTOBAL RoLLS AND ELBO'l'IONS OF '1"IIE CENTBAL 
LEoISLATlVE AsSDlBLY. 

232. *Kr. Kohan Lal Saksana: Will the Honoerable the Leader of the 
House be pleased to state: 

(a) under what provisions, of law 1 ~al rolls are being p l~~d 
in the Provinces for the Indian Legislatiw m l~  .. 
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(b) whether the Provincial or the Central Government. would defray 
the cost of the same; and :, 

(c) whether the Government of India have considered the question 
of the next elections of the Legislative Assembly; if so, 
whether they have fixed any prQvisional dat.es? 

The Honourable Sir Nripendra Silear: (a) Under the Legislative 
Assembly Electoral Rules. 

(b) Under sub-paragraph (2) of parasraphS of the Ind a~d :Qurma 
(Transitory Provisions) Order, 1937, read with sub-rule (8) of rule 9 of 
the Legislative Assembly Electoral Rules, it is an obligation of the Pro-
vincial Government to discharge, and consequentially to finance, all 
functions in connection with the preparation of electoral rolls for the 
Legislative Assembly up to the 3Ist March, 1988. After that 'date it will 
be within the option of the Provincial Government to accept or to decline 
toO accept an entrustment of those functions, and, if they accept an en-
trustment thereof, they will be entitled under sub·section (4) of section 
124 of the Government of India Act, 1935, to rece'ive payment from the 
Central Go,ernment in respect of any extra cost of administration 
involved. . 

.( c) I am not l~a  regarding the precise meaning of the first part of 
this question. The Honourable Member is doubtless aware that the 
normal term of the Legislative Assembly has already expired, that it has 
been extended by the Governor General up to the 1st October, 1938, and 
that, in default of the termination of the eX'isting transit.ional regime or 
in the alternative of a further extension of the life of the Assembly, a 
general election will in 'the ordinary course be held as soon as may be 
after that date. The answer to the second part is in the negative. 

Mr. KohaD Lal SakIena: Am I to understand that the electoral.' rolls 
normally remain in force for 8. period of three yean? 

The Honourable Sir Nripendra SIrcar: Yes. 

Mr. llanu Subedar: May I know if ~ have.beenany .neg<*-«tions 
between the Government of India and the Provincial Governments under 
section 124(4). 

The Hoaourable Sir lIripendra Slrcar: That does not arlee from. this. 

Mr. IlohaD. Lal SakIena: Is it not a mct that in the ordinary course 
this should have been prepared in 1936-87. 

The HODOUrabie Sir KripeDdra Silear: No, Sir· 

Mr. Sri Praka8a: May I know whether all the expenses inourred in 
the preparation of these rolls up to the Blst March. 1938, would be 
borne by the Provincial o ~ nm  

'lhe Honourable Sir Nrlpendra Silear: I have answered that questioll! full,. 
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JIr. Sri Pra.kaaa: I am sorry I could not follow the answer. - That is 
why I ask to make sure. 

The Honourable Sir Bripendra Sirca.r: The answer is "Yes" to make 
it shorter. 

JIr .• olum L&l Saksena: May I know when these electoral rolls were 
prepared last? 

The Honourable Sir Bripendra Sircar: I want notice. 

JIr. Kohan La1 S&ksena: Was it not prepared in 1924? 

PROGRESS .oF THE FEDERATION SCHEME. 

233. *JIr .• olum L&l Saksena: Will t.he Honourable the Leader of the 
I10use be pleased to state: 

(a) what stage the negotiations with the Rulers of the States have 
reached; 

(b) how many instruments of accession, if any, have been signed by 
the States; 

(c) whether the representative States have made any proposals re-
quiring the amendment of the Government of India Act, 
1935; if so, whether Government propose to publish the 
proposals for the information of the people of India; and 

(d) whether (}ovenlment have consulted the new Provincial Gov-
ernments regarding the proposed scheme of Federation; if 
not, whether they propose to consult them in the near future? 

The Honourable Sir Bripendra Sircar: (a) to (d). I have nothing to 
add to the replies which I gave on 1st February, 1938, to Mr. T. S. 
Avinashilingam Chettiar's starred question No. 40 and on 7th February, 
1938; to a short notice question by Mr. K. Santhanam. 

:Kr. L&1cJumd Bavalral: May I know why the Sind Government have 
not sent any Member? 

fte Honourable Sir Bripendra Sircar: The Honourable Member is 
anticipating another question to which this may be a legitimate suppie-
mentary question. 

Mr. Badri Dutt Pande: Is it or is it not the intention of the Govern-
ment to call for a conference of the Premiers .of all the provinces and 
.other public men to solve this knotty problem of Federation? 

The Honour_able Sir .r1pendra Sircar: I am unable to answer that 
question. 

:Kr. T. S. A,ylDybtJID,am Ohettl&r: May I know whether Government 
have issued the revised Instruments of Accession? 

fte Honourable Sir Bripendra Sircar: I cannot answerthlit question. 
n 
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JIr. JIoJwl La! I ..... : Do the Govenunent propose not to coasult 
the Provincial Governments, because they are opposed? 

'1'IleBoaourable Sir BripeDCJrr..Sinar. I can only deDY the insilluatioll 
but subject to that I can give no information. 

1Ir. Badri Da\t Pude: May I know a~ would happen if t.he l)ro-
vinces refuse to enter the Federation? 

(No answer.) 

SCJlEME OF EDUCATION PREPARED BY C ~ EXl'BBTS. AT W AlJ,DHA.. 

234. *JIr. Badri Dutt Pande: (a) Will the Secret.ary for Education, 
Health and Lands be pleased" to state if the Government of India have-
studied the scheme of education prepared by edu(}ational experts at Wardha 
at the instance of Mahatma Gandhi? ". 

(b) Is it the. intention of Government to discuss the scheme with the-
Education Ministers of the Provinces with a view to it.s adoption in rural 
areas? 

Sir Girja ShaDka.r Bajpa!: (a) and (b). The Wardha Scheme of edu-
cation is being considered by the Central Advisory Board of Education 
which has appointed a sub-committee for the purpose. Further acMon. 
must await the recommendations of the Board· 

1Ir. Badri Dutt Panda: Will the proceedings of the Board be made 
public or will a press communique be issued on the subject? 

Sir GirJa Sba11k&r Bajpa!: It will be for the Board" to decide whether 
it will. issue a communique or make a report, after the. report of the sub-
committee has heen made. '", 

Al'1'OlNTMENT OF INDIAN AGENTS IN CoLONIES. 

235. *1Ir. Badri Dutt Pande: (a) Will the Secretary for Education, 
Health and LaRds" be pleased to state if agents have:" been appoin.ed all 
over the colonies ex-India, where Indians are domielled, and if st.ill there 
are countries ~  agents have not been appointed? 

(b) If BO, which are those colonies where there are no India.n agents 
to watch the interests of Indians? 

Sir Girja SbaDkar Bajpl1: (a) and (b). The ~ o  of the HOllour-
able Member is invited to the reply given by Mr. Hydari on the 2nd 
September, 1937, to parts (a) and (b) of his question No. 269. 

Prof. lJ. G. lL&Dga: Has there been DO progress since then? 

Sir Girja Shankar Baipal: There has been further correspondence. 

1Ir. If. :II. ;Joshi: May I ask ~  the Govenuuent of India have 
considered thfl question of appointing their Agents in Fiji, British Guiana 
and _ Trinidad? 
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Sir Girja Shankar B&lpli: Those are the territories which form part of 
the subject of negotiation. 

Kr. Badri Dutt Pande: What is the cost of one agency? 

Sir Girja Shankar Bajp&l: There is no general or unifonn cost 01 
agencies. 

NOJlINATIOJr OJ!' OJrJ'ICIALS OJ!' THE PBOVINCIAL GoVERNMENTS TO THE CENTRAL 

• LEGISLATIVE AssEMBLY. 

236. *SardU Jlangal SbIgh: Will the Honourable the Law Member 
please state: 

(a) which ProviJll'iol Governments have nominated their officials to 
the Central Assembly and which Governments have refus-
ed to do so; 

(b) what their gl'(;unds are for not nominating their officials to this 
House; and 

(c) ~ ~  Government have reconsidered the position and propose 
to make it possible for them to send their officials to this 
Assembly? 

The Honourable Sir Kripendra Slrear: (a) The Governments of 
BEmgal, the Punjab and Assam have made officen available for nom~na  

tion. The Governments of Madras, Bombay, the United Provinces, 
Bihar, the Central Provinces and Berar. and Sind have, in the exercise 
of the free option open to them, elected not to do so. 

(b) Different reasons have been given by different provinces. 

(c) If the Honourable Member means to inquire whether' the Govern-
ment of India propose to reconsider the basis on which alone th<:ly are 
prepared to receive officers for nomination to the Assembly. the answer 
is in the negative. 

Kr. Lalchand Nava1rai: May I know what is the ground the Sind l..to\;-
ernment have given for not sending a Member? ' 

The Honourable Sir Kripenclra Sircar: Their answer is: The useful-
ness of thE' work 'is not so great as it was, nor commensurate with the 
. expenditure involved. 

Kr. Lalchand Kavalrai: Does the Honouraple Member share that 
opinion ? 

The Honourable Sir Kripenclra Sircar: I do not venture to express an 
opinion on such a delicate subject. 

Sardar IlangaJ Singh: WlIat is the reason given by the U. P. Gov-
ernment? 

B2 
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fte Honourable SirlfripeDdra Sircar: The U. P. Government have 
decided not to make officers available. Thev would have less objection 
if these Members are allowed to speak and ;'ote in IIccol'onnce with the 
directions of the Provincial Government. 

JIr. K. S. hey: Will the Honourable Member read the opinions of 
the Madras and the Central Provinees Governments also? 

The Honourable Sir lfripendra Sircar: To take them in order of im-
portance. The view of the Madras Government is that if their officers 
are nominated they should. be allowed to vote or speak as representing the 
V'iews . of the Madras Government. The Central Provinces say that such 
.a system would be inconsistent with the spirit of the new Constitution. 

:lIr. Lalchand lfavahai: May I know from the Honourable Member 
'whether the Central Governmeni have decided that the. would not allow 
these Members to speak or vote according to the mandates of their own 
Governments? 

The Honourable Sir lIripendra Sircar: I have answered that question 
for the third time today. 

SIldar JIang&! Singh: May I know whether the Punjab Government. 
have laid down any condition for nominating their officials? 

The Honourable Sir lIripendra Sircar: No, Sir. 

Sardar lIanIal SiDgb.: Is it not a mct that the interests of Provinc'ial 
Governments here sutler on account of their oft\cials not being nominated? 

fte Honourable Sir lIripendra Slrcar: I can give no opinion on that 
point. 

JIr. Ram lIarayan Singh: May I know what is the opinion of the 
mhar Government? 

The Honourable Sir lIrlJMndra SIrcar: They say: In view of the fact 
that an officer nominated would be required to speak and vote under 
the control of the Government of India, they are no longer willing toO 
depute officers for this purpose. . 
FAOILITIES FOR THE PASSAGE OF THE PHOO1{A BILL IN THE CuRRENT SESSION 

0]1' THE CENTRAL LEGISLATURE. 

287. *Sardar Kanpl Singh: Will the Honourable the Leader of the 
House please state: 

(a) whether G{,vE:'rement are prepared t.o provide spp-cial mcilitie!! 
for the passage of the Phool:a Bill during this Session of the 
Ccm.rll.l Legi&lature; and 

(h) if the answer to part (8) be in the affirmative when Govern-
ment propose to give time for its consideration? 

fte Honourable Sir lIripendra Sircar: (a) and (h) Govemment hop£' 
to introduce in the course of the current Session a more comprehensiv(' 
Bill Jealing inter alia· with the question of phooka. If this hope is realised, 
the question of providing facilities for the private Bill on the subject will 
not. arise. 
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FBmmOM FOR ENGLISH-KNOWING MmrmEBS TO lIAXB SPEECHES IN 
VERNACULAR IN LBoI8LA.TUBBS. 

579 

238. *Sardar Kanga! Singh: WiI} the Honourable the Leader of thE: 
Hou!3e please stute: 

(a) whetht:r the rulings of the Speakers of the several Provincia! 
Assemblies about the question whether an English knowing 
member can address the House in vernacular, have been 
brought to the notice of Government; 

(b) whether Government have considered <f propose to oonsider 
their difficulties; 

(c) ~l  Government have already moved or propose to move 
the Britiilh Government to amend section 85 of the Govern-
ment of India Act, 1935, to enable the English knowing 
members to address the House in vernacular, if and when 
they so desire? 

The Honourable Sir lfripendra Sircar: (a) The Government have seen 
the reports in newspapers regarding the interpretation placed by the vari-
ous .speakers on section 85 of the Government of India Act, 1935. The 
question has also been raised by certain Provincial Governments. 

(b) and (c). The Government of India have forwarded the letters of 
Provincial Governments for the consideration of the Secretary of State. 

Mr. Sri Prakasa: Is it Ii fac·t that the Government intend to take the 
case to the Federal Court to make sure whether the ruiing of the United 
Provinces Speal{er is in conformity with the provisions of the Government 
of India Act? 

The Honourable Sir lfripendra Sircar: I am not aware of it, Sir. 

Sardar .angal Singh: May I know whether the Government 'If India 
have made any comments regarding the amendment of section 85 on the 
letters of the Provincial Governments forwarded to them? 

The Honourable Sir lfripendra Sircar: My answer was that the Govern-
ment of India had· forwarded the letters of the.· Provinoi.al Government. 
for the consideration of the Secretary of State. If my Honourable friend 
really wants to know what is the opinion of the Government on the con-
struction of the section, I do not want to express any opinion on a question 
of law here which may be dealt with by the }"ederal Court, if necessary. 

MEASURES FOR PROHIBITION OF SUUGJITEB OF Mn.cB: CoWS. 

239. *Mr. Amarendra lfath OhattopadhyaJa: (a) Will the Secretary for 
Education, Health and Lands be pleased to state if a petition signed by 
1.000 people of Poolla City has been submitted to Bis Excellency the 
Viceroy asking for immediate prohibition of ~o - la  in India with a 
yiew to illcrensint: t.he supply of milk for the chil<iren of the soil in the 
interest of health and child-welfare? 

(b) Will the Honourable Member be pleased to state the total quantity 
ofrnilksupplied ·in Indin for the consumption of Indian people, if there 
are any statistics kept by Government? 
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(c) Will the HOIlOlll'sbte ~ m  be pl a ~ to state.if the o ~m ~  
of Indin have in contemplation any such BIll ~ be mtroduced m thlt> 
House with a view to saving milch-cows from bemg slaughtered for an)' 
purpose during thi's Session or in autumn S ~ on  

(d) Have Government received any opinion about any such ~p  for 
saving milch-cows for being slaughtered for any purpose? If so, what 
opinions were received and what reply to such opinions was given by Gov-
ernment '! 

(e) Will the Honotrsble Member be pleased to sta.te if Government 
contempillte frolI' tr..e health and economic points of view the stoppage by 
legislation of the slaughter of milch-cows? 

Sir Girja Shankar Bajpai.: (a) Petitions signed by a large number of 
persons were received from the Secretary, Shri Gowardhan Sanstha, 
Poona, Wai and ~om a  

(b) No statistics are maintained by Government. 
(c) and (e). Such legislation can be undertaken only by Provincial 

Governments. 
(d) Suggestions have been made for the enactment of legislation which, 

however, as already stated, is a matter for Provincial Governments. 

MEAsURES. FOB PRoHlB1TION OF SLAUGHTER OF Mn.cu Cows. 
: 240. "Mr. O. B. Kutlmranga .udallar: (a) Will the Secretary for 
Education. Health and Lands please state whether his attention has been 
rlrawn fo the recent public utterances of His Excellency the Viceroy depre-
cating the indiscriminate slaughter of cows in cities and urging the desir-
ability of stopping it even by legislative measures? 

. (b) Have Government formulated any legislative measures to give 
efRlct to those utteram.'es of His Excellency the Viceroy? 

(c) If so, when do Government propose to introduce the measure in 
thp. Assembly? 

;. Sir Glrja Danka. :aajp&i: (a) I should be glad if the Honourable 
Member would specify the utterances of His Excellency the Viceroy to 
Which he refers. 

(b) and (c). Legislative measures in this connection can be undel·taken 
only hy Provincial Governments. 

Babu Bailnath B&joria: Sir, may I ask if the Government of Indin 
111lve no responsibility about thiBindiscriminate cow-alaughier in India? 

Sir Girja SballJrar Bajpal! Does not my Honourable friend think thnt 
the shoulders of the Provincial Governments are broad enough to carry 
that responsibility? 

Sardlr But Sm,h: May I know if the Government of India are willing 
to .take up legislatiol!lOD these lines in respect of the centrally administered 
arens? 



STARRED QUBSTIONS AND ANSWERS. 

Sir Glrja SIlaD.kar Bajpai: The question as regards the centrally 
~m n d areas is not, from the economic point of view, of sufficient 
.Importance. 

Babu B&ljnath BaJoria: Are not the Government of India primarily 
responsible for a very great deal of this slaughter . . . . 

111'. PreII1d.en\ (The Honourable Sir Abdur Rahim): That is arguing. 
Next question. 

PROTEOTION OF THE HANDLOOM WEAVERS. 
241. *Prof. N. G. Banga: Will the Commerce Secretary be pleased to 

$tate: 
(a) the conclusions reached by the last Industrial Conference in 

regard to the handloom industry? 
(b) whether it is not a faet that several representatives of Provin-

cial Governments had pressed for action to be taken by the 
Government of India for the protection of the halldloom 
weavers from the competition of the Indian textile mill in-
dustry; and 

(c) whether Government are prepared to examine measures to pro-
tect them from the competition of the Indian mill industry? 

Mr. B. Dow: (a) I would invite the attention of the Honourable Mem-
ber to the reply given by me on the 4th February, 1938, to Mr. T. S. 
Avinashilingam Chettiar's starred question No. 1 ~  

(b) Yes, Sir. 
(c) The views expressed ut the Conference are being examined by the 

Oovernment of India. 

NBGOTIATIONS REGARDING THE TuNGABHADBA PROJECT. 

242. *Prol ••• G. aa..a: Will the Honourable the Leader of the 
House be pleased to state: 

(a) the stage at which the negotiations between the Madras Govern-
ment and the Governments of llysore and. .'Iihe Nizam Me in 
regard to the Tungabhadra Project; 

(b) whether it is DQt a fact that 8n agreement w.iI Peached between 
the Governments of Madras and Mysore; 

(c) if so, what are the terms of the agreement; 
{d) what are the further points of conflict which are ~ n  negotiated 

upon; 
{e) when Government expect to reach a final stage in these negotia-

tions; 

(f) whether GQvemment. are aware that whi:le these negotiations 
are pursued over 80 many years, two famines,. one in 1985 
and in 1937, have already blighted the fortunes of millions of 
peasants in the ceded districts; and ' 
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(g) whether the Government of India is prepared to Ulle their good 
offiees to bring about an agreement between the Governments 
of the Nizam and Madras? 

Ill. A. G. Olow: (a), (b) and (0). The Honourable Member is referred 
to the reply given by Sir Frank Noyce to part (a) of his starred question 
No. 384 on 10th February, 1937. The negotiat.ions are still in progress. 

(d) The main point for decision is the respective shares of the Govern-
ments of Madras, Bombay, Hyderabad and Mysore in the water that is. 
estimated to be available. 

(e) It is hoped that the negotiations will "reach a final stage during the-
ensuing summer. 

(f) No. Famine was declared in the na ~  and Anantapur districtll 
in 1935 and not in all the Ceded Districts. Towards the end of 1937. 
famine was declared in the district of Bellary only. 

(g) Yes, if their further assistance is desired by the parties. 

Prof. 11. G. :B.aDga: Is it not a fact that in spite of several conferences 
hetween the representatives of the Governments of Madras and of Mysore-
and of the Nizam no agreement has been reached up till now? 

Ill. A. G. Olow: Yes; no agreement has yet been reached. 

Prof ••• G. Banga: Is it not a fact that the Madras Government have 
applied for the good offices of the Government of India in bringing about 
an agreement between these Governments? 

Ill. A. G. mow: Not since the last discussions took place with the 
Government of the Nizam. 

Prof ••• G. Jl.aDga: Do the Government of India intend to wait until 
one of these GoveriIments applies for their good dnces, ~  \\;11- they take 
the initiative themselves? . 

Ill. A. a. Olow: They propose to wait, Sir. ' 

EnBC.r ~~ TIlE SlNO-JAPAlfBSE W.AB 0. INDIAN ExpoB'l'S AND b!PORTS. 

243. *Prof ••• G. Kanga: Will the Commerce Secretary be pleased to state: ' , 

(a) what has been the effect of the Sino-Japanese War on (i) Indian 
exports to th?se countries and (ii) imports from those belli-
gerent 6Ounines; 

(b) whether there h!".s been a slump in the prices of cotton, tobacco-
and other III:diBD exports because of the faU in their exports 
to these ll n o n ~ 

(c) if so, to what extent an,d in what commodities· 'and 
":' . . ,. 
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(d) what steps have been taken or are p1:oposed to be taken to help 
Indian peasants to export their stock.s of these commodities 
to some other countries? 

1Ir. H. Dow: (a) I lay on the table statements showing the monthly 
course of India's trade with China and J span for the yeal' 1937. It is not 
·possible to state the precise extent to which these variations are due to 
the Sino-Japanese hostilities, though it is obvious they are affected by 
them. 

(b) There has been a fall ill the prices of cotton, toObacco and of certain 
other commodities, but this fall would not appear to be dne entirely, or 
even principally, to the Sino-Japanese hostilities. 

(c) and (d). Do not .arise. 

~m n  8howi71g India'" trade '11lith Japan. 

1937-
January 
February 
March . 
April 
May . 
JUDe. 
July . 
August 
September 
October 
November _ 
December 

1937-
January 
February 
Karch . 
April . 
May . 
June • 
July . 
August 
September 
October 
November 
December 

Imports from 
Japan into 

British 
India. 

Ra. 
(lakhs). 

2,02 
1,37 
1,49 
1,80 
1,78 
1,82 
1,76 
1,67 
1,71 
2,79 
2,97 
1,73 

Statement 8howing Indio'8 trade with Chimz. 

.. 

ImpOrls 
from China 

into 
British 
India. 

Ra. 
(lakha). 

16 
·13 

8 
7 
8 

12 
10 
11 

7 
8 

."1 
10 

Exports to 
Japan from 

British 
India. 

Rs. 
(lAkhs). 

4,25 
2,49 
3,01 
2,86 
3,03 
2.SO 
2,61 
1,32 

46 
47 
39 
4;.1 

Exporls 
to China 

from 
British· 
India. 

Ra. 
(lakhs). 

5 
6 
3 
6 
6 

17 
17 
!2 
29 
19 
22: ' 
15 
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REPORT ON THE PBo.BLJ:)1 OF AGRICULTUlU.L RESEARCH IN INDIA. 

244. -Prof. B. G. RaDia: Will the Secretary for Education. Health 
and LandR be pleased to state: 

(a) if o ~ n  a~  completed their conaideration of the report 
submltted by SIr John Russell on the problem of Agricultural 
Research in India; 

(b) if sb, what conclusions they have arrived at; 
(c) if only a partial examination of the report is done till now, what 

are the provisional conclusions arrived at by Government; 

(d) whether they have arrived at any decision regarding the recom-
mendation in the report for establishing a crop-planning .lnd 
Soils Committee; and 

(e) if they have thought it advisable to establish such a Committee, 
when they will establish it 'I 

SirGlrja Shankar Bajpai: (a), (b) and (c) The examination of the 
Report. is not yet complete, and Government do not t.hiftk it desirable to 
publish any provisionall conclusions. 

Cd) and (e). The recommendation was made to the Imperial Council 
of Agricultural Research which has it under consideration. 

Prof. N. G. Ranga: When theil' consideration is over, do Govemment 
intend to 1)18ce the results of their examination on the table of the House? 

Sir Glrja Shankar Bajpai: If my Honourable friend refers to the sugges-
tion for the formation of a Crop Planning and Soil Committee, I should 
lIay that the deciSion of the Imperial Council of Agricultural Research will 
be made public in due course. 

Prof. B. G. Kanga: Is it not It fact that this report has been under 
preparation for more than one yenr? 

Sir GirJa SbaDkar BaJpai: Sir, the data which have to be examined are 
fair!y voluminous and complicHted. and that is why there has been a delay. 

Prof. If. G. B.a:aca: May 1 ask why more than two years has been 
taken for the mere examination of these data, after they have been received 
by the Imperial Council of Agricultural Research? 

Sir Garja ShaDkar Bajpai: I have answered that question already,-it 
hus been dne to the complexity of the data which have to be examined. 

Prof. B. G. Ranga: Mu;\" 1 ask how much longer the Imperial Council 
1)f Agricultural Research propose to take to examine' these reports and 
lOu);:e uvaihlble to the Government of India their conclusions thereOn. 

Sir Glrja ShaDkar Ba.jpai: J gather one of the reports is already in the 
press. 



8TARRED QUESTIONS AND ANSWERS, 

STATISTICS OF THE CoST OF CULTIVATION 01' CRops. 
~4  *Prof. 11. G. Jtanga: Will the Secretary for Education, Health 

and Lands be pleased to state: 
(a) for which crops the statistics of the eost of cultivation are col-

lected by the Imperial Council of Agricultural Research; 
(b) when they will be published; and 
(c) whether the reports containing such statistics will be made 

available at reasonable prices to the public? 

Sir Girja Shankar Ba.jpai: (n) Attention of the Honourll.ble Member is 
invited to the answer given to part (b) of the stalTed question No. 9W 
:flsked by Mr. H. M. Abdullah during the 1936 Simla Session of the 
o m ~  , 

(b) The report is under prepuratioll and is expected to be published this 
year. 

(c) Yes. 

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL. 
HEADS OF Ex.PENDITURE IN THE BUDGET OPEN TO DISCUSSION BY THE 

LEGISLATIVE ASSEMBLY. 

JIr. President (The Honourable Sir Abdur Rahim): I have received a 
message from His Excellency the Governor Genel"lil. It is as follows:', ' 

"In pur8uance of tlu provi&iOn8 of Bub-section (3) 0/ .ection 67A tU .et out i" the 
Ni"tl, 8cl&etlvle to t.6.e Government 0/ India Act, 1935, I hereby direct t1ult the l&eads 
... j ,ezpenditure 8pecified in that Bub·,ectlon. ot"1lr than tAose 8pecified in flatue, (11) 
'thereof. BAalI he open to d C ~ on by tlu Legialotit'fl 4~ m l  wAet!. tAe Budget for 
tile ,ear 1 -~  iI ."der conaidertditm. 

NEW Du.m; (Sn,) LlNLlTIU)(lW, 

TAe ",d l'ebrtUZt1J, 1986. Governor l}eneroJ." 

THE WOHKMEN'S COMI>ENSATION (AMENDMENT) I I~  

PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE., 

JIr. A. G. 0101'1 (Labour Seoretary): Sir, I beg to present the Report of 
the Select Comu.ittee on the Bill hlrth.er to amend the Workmen's Compen-

''8f1tion Act, 1923. for certain purposes. 

RAIl,WAY BUDGET FOR 1938-89. 

TIle Booearable Sir 'l"bomae stewart (Member for Rilil"'ays and 
Communications): Sir, I rise to present to the House the Railway 
Budget for, the year 1988-39. I confess that I Elm more fortunate thaD 
iJome of my predecessors in that the picture I have to show is somewhat 
happier than it fell to them to exhibit, a1though in the light of Our more 
recent traffic rehims it would be rash to indulge in too higb 8 degree 
of optimism. 
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As a preliminary, and in conformity with practice in the past, I 

would draw the attention of the House to an important change which, 
with the approval of the Standing Finance Committee for Railways, has 
heen made in the form of one of the Demands, viz., No. 6-H, which 
l'elates to the expenditure on the Electric Service Department. This 
tiL'mand has hitherto related almost entirely to the expenditure. on the 
traction services of the Great Indian. Peninsula, Bombay, Baroda and 
Central India and South Indian Railways. In order to secure a more 
(lfficient control of all the expenditure for which the electrical depart-
ments of the railways are initially responsible, it has been decided, with 
effect from 1938-39, to collect in one pla.ce under this demand all electri-
cal expenses, whether the1 relate to traction services, general electric 
sorvices or to communicatIOns and train control. It would be no im-
prm.-ement, however, if the effect of this change was mere1y to obscure 
the results of our very important traction systems. We have, therefore, 
~ o n in the relevant annexure separate figures under the three main 
heads-traction, general services and communication services. 

2. An examination of the effect of the new allocation rules introduced 
last year to which reference was made in my predecessor's budget 
speech a~ shown that in practice they have tended unduly to burden 
t,he Depreciation Fund with many items of expenditure which, 
though they may involve the renewal of a part,are more correctly debitable 
to repairs. It was not contemplated that minor replacements would pro-
perly be a charge upon the Depreciation Fund, and the rules have been 
suitably amended to make this intention clear. 

3. When my predecessor presented the current year's budget to the 
HouSe, ht,l expected that the surplus' for the year 1936-37 would be of the 
order of 15 lakhs only. His conclUsions were necessarily based on th, 
figures of receipts and expenditure for the first nine months of the year. 
and in the event, it proved that his estimates had been on the conserva-
tiveside.The result was a surplus of about I} crores. An unexpected, 
hut none the less welcome, improvement was experienced both on the 
rf)ceipts and on the expenditure side, the former going up by about l 
llrore, and the latter going down by approximately the same amount. 
Goods earnings mainly accounted for the improvement, cotton, sugar, 
oil-seeds, gram, pulses and other grains, wheat, jute and rice being the 
principal commodities which showed increased earnings. It is unneces-
sllryfor. me to make further reference to last year's ·results since they 
are set out. in great detail in the Railway Board's annual report which 
issued a few weeks ago. Let us, therefore, tum to our rensed estimates 
for 1937-38. Sir Muhammad Zafrullah Khan budgeted for a total incoDie 
ot 92 crores from all sources and a total expenditure of 62! crores, 
illcluding depreciation. The net revenue was thus expected to be 291 
erores. Interest charges were placed at a little over 29t crores, leaving 
a surplus of something under a quarter ot a .orore--15 la.khs to be exact. 
We now anticipate that our total receipts will be about 951 .crores, ancJ 
t.he total expenditure including depreciatioq 63i crores, leaving a net 
revenue of 32 crores. After m n~ interest charges .expected to be 29.t 
crores, We lookr therefore, for a surplus of 2i crores. We may be accused 
of . having .been unduly p ~ m  but it must be remembered that the 
real nature and extent of the improvement in our earnings.w:as n~ 
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apparent at the time the estimates were wade. .i\£y predecessor felt 
that it would be unsafe to assume that even that measure of prosperity 
which was reflected in our gross earnings last ~- a  would continue ill 
the present year. His expectations were that there would be some 
improvement in passenger earnings the movements of which generally 
lag behind goods earnings. ~o  only, however, have his expectations 
with regard to passengpr earnings been fulfilled, but the momentum of 
the upward movement in goods earnings was not checked until the eighth 
month of the year. Except in the case of oil-seeds and cotton, the figure 
for each of the principal commodities carried on. OUl' railways showed a 
large increase. The nuwber of tons of merchandise, carried in the firsll 
beven JUonths showed an illcrease of about 9 per cent. and the ton 
mileagp-which is more important-about 14 pel' cent. as compared with 
last. yeill·. The averag .. lead pel' tOil was 204 miles. The improvement 
in passenger earnings justified our antieipations. In the first se\'eli 
months of the )'ear the number of passengers on all class I railwaya 
increased by about {) per cent. and passen!;er miles increased by ahout 
10 per cent. But, whereas the improvement in passenger earnings has been 
well maintained and shows little sign of falling off, there has been a marked 
deterioration in goods earnings since !\ovember, and this is mainly attribut-
able to the conditions subsisting in the cotton market. 'Ve now antieipate 
t.hat our total traffic receipts for the current year will be 94t crores 
ugainst 911 crores in 1936-37 and againlilt our original estimate of 901 
crores. On the other hand, working expenRes, including depreciutIolI, 
are expected to show an increase as against both the actual expenditure 
in 1936-37 and our original est.imate for the current year. They will 
probably be about 11 crores more than last year and about t crore 10 
excess of our original estimate. The main portion of this increase is 
dm! to the increase in the price of coal and in the consumption of stockK 
necessitated by the increased traffic, and also, in part, to the recondi-
tioning of wagons and increased repairs to rolling stock. In addition, 
th(' accounts adjustment in connection with petty renewals means an 
addition of 10 lakhs to our working expenses as compared with last year. 

4. Looking forward to 1938-39, we again hesitate to assume that the 
betterment enjoyed in the first half of this year will be maintained and 
the experience of the past two months givelil us good reasons to pause. 
The realisations for December and .T anuary show 1\ deterioration of I} 
crores in comparison with the con'esponding period in the last financial 
year. We have endeavoured not, to be too pessimistic, but ollr recent 
experiences illustrate how rapidly t,rading conditions Inay change and 
how difficult it is at the present time to estimate forward with any 
certainty. We expect that our passenger earnings will not. fall below 
the level at which they now stand. Rnd we allilO hope that a certain 
amount of traffic, in ~ on for iUfltance, held back this year in the 
absence of favourable prices, may be carried ove!' to next ,vear. We 
have, therefore, taken 94+ crores as our traffic reeeipts, the same as 
fol' the current vear, anll. since we expect an increRse of f crore in 
miscellaneous receipts. the total will he I crore more than in the year 
now drawing to a r.loRp.. An inr.rellRe of "bout l p.rorp. in workinli 
expenses appP.ars inevitable. There will he no variation in the amount 
under depreciation. but we shall require additbnal money for the rise 
which we anticipate in the price of. coal and other materials. Taking 
therefore our interest cha.rges at ~l crorE'S, we look for a surplus of 
2~ Cloores. 
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5. So far as our capital programme is concerned, we propose to be 

8S modest this year as we were last. In these circumstances, a budget 
speech can hardly achieve the spectacular, but I would refer to the 
recent completion of the King George the VI Bridge on the Assam 
Bengal Railway which spaus the Meghna river between Bhairab Bazar 
and Ashuganj. This bridge provides a much improved means of com-
munication between Dacca aud Mymellsingh on the west, and Chitta-
gong and South Assam on the east, and as it replaces an expensive ferry 
aud will thus make possible more economical use of engines and rolling 
stock, we hope· that, apart from the increased convenience to the 
travelling public, the bridge will justify itself financially by yielding a 
return on our investment. Honourable Members will, I am sure, be 
glad to know that the structure has been built of Indian steel, fabricated 
iI) India to standards of accuracy comparable with those in Ilny other 
part of the world. The project has been completed ",ithin the estimat-
ed cost of 56 lakhs, and we are now investigating the possibilities of 
a similar enterprise to cross the Brahmaputra from Pandu to Amingaon. 
But that is not for the immediate future. In the coming year we pro-
pose to take up the two Sind projects which it had been intended to 
commence in the present year. These are the Sind Right Bank Feeder 
lines and the Pithoro-Tando-Mithakhan railway alluded tio last year 
by my predecessor. We are also making provision for an extension to 
linkup Khadro on the MiJ"purkhas-Khadro branch of the Jodhpur Rail'-
way with Nawabshah on the main line of the North Western Railway: 
1'hese schemes are urgently required to serve the new and fertile areas 
which have recently been developed by the Lloyd Barrage and they 
will provide, we trust, a welcome addition to the communication s:vsteul 
of the province of Sind. Provision has been made under these items f01-
I'll expenditure of 55 lakhs. 

6. Of o.ur prc.posed expenditure on open lines not chargeable to. 
revenue, the largest item is 4\ crores for rolling stock. The rise in the 
12 NOON. price of iron and steel due largely to the demand for these 

materials· in connection with rearmament programmes in 
other parts of the world has inevitably affected our outlay on this 
account. We have, however, kept down our proposals to the minimum 
consistent with the requirements of prospective traffic. It will be 
remembered that my predecessor mentioned last year. the proposed 
purchase of 2,000 general service wagons in 1987-38. When the ques-
tion of calling for tenders for these wagons came under consideration. 
market conditions were rapidly moving against us, the price of steel 
was rising and the prospects of early and certain deliverywera deteriorat-
ing. We, therefore, decided 8S a measure of prudence and of economy 
to enter into contracts with Indian wagon building firms for the supply 
of 6,095 broad gauge general service wagons, delivery to be spread ovltr 
three years. Of this number, 2,095 are due to be delivered in 1988·39 
.and will account for a sum of 104 lakhs out of the 4t Cloores to which I 
have just made reference. For expenditure on track renewals we have 
provided 4 crores and for bridges and other structural works 31 crores. 
It will be. seen, therefore, that our gross figure of expeuditure under 
this head of acoount. after allowing for various credits, amounts to over 
lOt crores. It has, however, been our experience that the gross provi-
Stion has On many occasions not been utilised in full and, in view of the 
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unsettled conditions of the metal market and of the uncertainty of deli-
Vt'ries, we propose to foilow our usual procedure and to reduce the total 
demand to something less than 9 crores, of which sum 21 crores win 
bt> chargeable to capital and the balance to the Depreciation Fund. 

7. I have already alluded, in connection with the revised and budget 
estimate of working expenses, to the increase in the price of coal. Apart 
from its cost, however, the' question of the adequacy of the supply of 
t·hat essential commodity has been a source of no small anxiety through-
out the year. Before its commencement an acute shortage of labour, 
t'l:Ipecially in the Ranigunj and Jharia coalfietds had caused a serious 
drop in raisings from market collieries and we experienced considerable 
difficulty in maintaining normal services. Consequently':, 'railways had 
to face, at the beginning of 1937-38, a serious depletion of stocks, 
deliveries from market collieries being then three lakhs of tons in arrears. 
The labour problem continued to be difficult and the general position in 
regard to supplies threatened to be critical not. only for the railways, but 
also for industry in general. To meet that el'.lergency we decided sub-
stant,ially to increase the output from State-owned collieries with the 
result that for the eleven months of 1937--January to November-the 
total output from these collieries was almost 21 lakhs of tons against 14f 
lakhs for the previous calendar year. We were thus enabled to reiieve 
;)ur own embarrassments and at the same time to release sorelv wanted 
market supplies for the industrial user. That our action was' justified 
may be judged from the fact that at the end of November 1937 contract 
deliveries from market collieries were over five lakhs of tons in arrears. 
I understand that recently market supplies have been more satisfactory, 
but unfortunately this coincides with our busy season when the require-
ments of other traffic must necessarily restrict the supply of wagons 
available for the transport of locomotive coal. The difficulties which we 
have experienced' this year in discharging our responsibility to the in-
terests of commerce and industry and to the public generally for the 
maintenance of our services make it incumbent on us to endeavour to 
place our coal supplies on a less precarious basis. Nor can we he in-
different to the implications, administrative and financial, of violent 
fluctuations from year t.o year in the .output of our own co'llieriefl. This 
problem is engaging our urgent attention. but it is highly probable that 
with due regard to the int.erests I have already indicated. it will be neces-
sary to maintain the raisings of coal from State-owned collieries lit 
ieast thp same level as in the current year. 

8. It ifl appropriate that in the course of t.his budget speech T flhould 
tnke an opportunity to make reference to the report of the Railway 
F,nquir,v Committee which under the Chairmanshin of Sir Ralph 
Wedgwood carried ont an examination of our Indian railways and Their 
organisation during last cold weather. But first, I would remind 
Honourable Members that the appointment of this Committee did not 
mark the first realisation of the necessity for keeping the organisation 
of our railways abreast of time and at t.he highe!'t possible level of 
efficiencv. Besides action taken bv railway administrfltions 011 tlwi,' 
own initiat.ive. the recommendations of the Pope Committee of 19311 have 
rereivefl the earnest consideration of the various Railwav Administration!! 
Rnd thifl Honse has been kept informed from tiTT'e to ··time of the pro-
gress which has been made in following out these recommendations. The 
establishment of organisation branches on the Railways has been a good 
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investment. Against an outlay of Hi lakhs, the savings, as a result of 
their investigations, has been certified as Ii crores up to the end of the 
last financia.l year. Amongst the lines of investigation which have 
proved particularly valuable are the following: the improved utilisation 
of rolling stock; the reconditioning and extension of life of locomotives 
lind wagons; reduction in the number of locomotives and carriages; 
concentration of repairs ~nd closing of repair shops; job analysis; and 
speeding up of traffic in transit. The Wedgwood Committee have re-
affinned tilt: majority of the recommendations of - the Pope Committee 
and have added others which appear to offer fruitful avenues of investi-
gation. The Railway Board has, therefore, undertaken, in the light of 
the Report, a fresh scrutiny of the results already achieved and have 
bDlbarked upon a detailed examination of the many new suggestions 
which have been offered. A senior Mechanical Engineer has been 
placed on special duty to co-ordinate the research being carried out under 
the various railway administrations, and already there are indications 
that substantial economies will result. On the commercial side, the first 
step had already been taken before the Wedgwood Report was received, 
and in .J uly last a proposal to strengthen the commercial department of 
the Madrus and Southern Mahratta Railway was approved in the Stand-
ing Finance Committee for Railways. The Assam Bengal Railway have 
now put forward a plan for the re-organisation of their commeroial acti-
vities, and other railways, I understand, have similar schemes under 
preparation. We have aceepted the recommendations of the Wedgwood 
Committee ill regard to our publicity campaigns and we realise that there 
is probably more to be achieved by concentrating on internal rather, than 
on external advertising and by making a greater and more direct appeal 
to the third class passenger who after all is our best customer. In pur-
suance of this policy we have decided to close down our American 

l ~ Bureau at New York. It is, .of course, impossible in the time 
I have at my disposal to embark on any detailed consideration of this 
valuable report and the action which has been. tsken thereon, but as 
1 have already indicated in the House, 1- sm taking steps t() place 
Honourable :Members in possession of complete information 8S to the 
decisions and action which have so far been taken on the various recom-
mendations of the Committee. 

I would. however, make special mention of one activity upon which 
Wt' have entered with a view to creating additional traffic and winning 
back BOl1lt' of the passenger traffic which in recent years has been losi 
by railways to the roads. After satisfying ourselves of the reasonable 
&uccesses . of i<ome modest experiments with rail cars on the Great 
Indian Peninsula and the Madras and Southern Mahratta Railways. we 
have decided to give this mode of transport a fuller trial on the North 
Western Hailway where conditions appear particularly favourable, and 
en 0. lesser scale on the Bombay. Baroda and Central India Railway. 
The total initial outlay involved in these two projects will be 18 lakhs. 
The rail caris bv its' nature most suitable for short fast services with 
small payload on' branch lines or on sections where only limited traffic 
offers and where only infrequent steam services can be justified ~d 
is, I belie\'e, being operated profitably in many other countries under 
these conditions. Its principal advantages over steam stock are lower 
operating cost. aYoidance of halts for fuelling or watering, improved 
necelerntion and quicker tum-round at terminal stations, thus making it 



possible to provide more frequent and more ~p d ~0 l  realise, 
however, that motor transport ~  cOIp.!3 to stay an4,tha,t it. can, .in 
certain circumstances offer to the travelling. public facilities" and ameni-
ties which the railways do not. We have, therefore, decided ourselveS"to 
rnake the experiment of offering road services (lomplementary to . the 
n.ilway, A new road has recently been opened betwee,n the headqu.$11ier 
towns of the Lyallpur and Jhang districts in the Punjab. The distance 
between those two towns by rOl!-dand by rail is 48 and 101, miles res-
pectively, the time taken for the respective journeys being approximately 
2 and 41 hours. The advantages of travelling byroad are obvious:. 'l'he 
Provincial Government, We understand, propose ,to limit ~ number of 
motor buses operating on this route f!nd the a l~ a  has .b,een given the 
option of taking up half of the p m l ~  \Vebelieve that tlIis 
constitutes a very favourable opportunity for carrying out an experiment 
in road transport and we are, therefore, making arrangements to proyide 
the service desired. The initial outlay will be. something under one lakh 
of rupees and we shall watch with great care !.he reeults of what. I. frankly 
admit is a purely experimental venture. . -

9. Parallel with the problem of attracting the' p ~l  to <:nil' traffic 
services is that of improving the amenities for the travelling public;. The 
budget papers contain as usual a financial statement showing the expendi-
ture in this behalf. As Honourable MemberS 'are aware; early in 1936, 
the Raiiway Central Advisory Council inspected a specimen thiTd class 
carriage of an improved design. During 1 7~  33 brdadgli.ug'e and 115 
metre gauge lower class bogie carriages have either been constructed or 
are in courRe of construction embodying most of the improvements in that 
model. The programme for 1938-39' includes 197 broad gauge and 109 
metre gauge bogie coaches on the same general lines. It may be taIt 
that the progress indicated by these figmes 'is slow, but it has to '\>e 

~m m d that the life of a coaching veliicle is 30 years, and it would 
be wasteful to discard existing stock before it has reached the limit of 
its usefulness. It may be said that the process might be accelerated' by 
converting existing carriages; the . cost of such conversion, however, is 
prohibitive. . . 

Of civil engineering works providing greater amenities for the third 
class passenger, the most -important is that recently undertake!)." at. 
Hardwur. Here an entirely new station building'with an apprOllch' rOad 
has been provided, pla.tforms have been widened, a. waiting shed .erected 
and sanitary arrangements improved. The benefit of these ohanges will 
be available' to the pilgrims attending the approaching - Kumbh Melli.. 
Next year, of the 21 lakhs included in t.be budget for general improve-
.ments of the natme I now refer to, a sum of over 10 lakhs in all is to 
be devoted to lower class waiting rooms and halls and to the covering 
und raising of platforms. . 

10. I believe that all Honourable Members will agree withtne ,t.hat 
iII the sphere of labour the maintenance of. harmonious industrial rela-
tions is of cardinal importance, and we, the largest individual. employer 
of labour in India, have had under consideration for BOrne tUne· past 
the question of improving the machinery for the prevention and' . aetf;ie-
ment. of disputl:)s on railways. This is a problem which was given :F.O:lni-
lIence by the Whitley Commission, and it has been e,xamined·in th.elight 
of their views and in the light of discussions between the Railway ·B0ard 

o 



L1!QISLATIVE ASSEMBLY. [14TH FEB. 1938. 

[Sir Thomss Stewart.] 
a.nd the All-India Railwllymen's Federation. The Government of India 
have now appointed, as an experimental measure, a Conciliation Officer 
who has been stationed at Calcutta und who will be concerned with 
ra.ilways having their hea.dquarters at that place. His more important 
duties will be, firstly, to establish and maintain contact with the ~ l
way Administrations and with recognised trade unions and other bodIes 
directlY concerned in the relations between the Administrations and their 
emplo;t't's; and, secondly, in the event of any ~ ~l or, threatened dis-
pute bdween these parties, to endeavour to mamtam or restore harrI?o-
nious relations. We have secured in Colonel WagstafJ an officer WIth 
wide experience of labour questions on our railways and, as he is now 
attached to the Labour Department, he will be in a position to take an 
independent view and will act as a friend both to the employers and to 
'the employed. It is the intention, after he has completed his organisa-
tion, to esta.blish an Industrial Advisory Board under the Chairmanship 
of Sir Zahid Suhrawardy, to which the Conciliation Officer can refer 
important disputes which he has been unable himself to resolve and 
which will be charged with the duty of advising the Railway Board on 
the issues involved. 

11. Before I conclude, I would take this opportunity to correct what 
I believe to be a fairly widespread popular error. There is a considerable 
section of the public which regards our railways as the relentless enemies 
of the development of other forms of transport and which condemns their 
claim for the establishn::.p.nt of equality of competitive conditions as merely 
blind and stubborn opposition to natural economic progress. Both the 
railwavs and the Government of India are no less alive than others to 
the ~nom  advantages to themselves as to the community as a whole 
ot a sane and orderly development of road systems and road transport. 
They cannot for obvious reasons stand aside and watch the destruction 
through uneconomic competition of a national asset valued at over 750 
crores; but they are at all times ready to co-operate in any scheme for 
the co-ordination of transport facilities which is to the ultimate economic 
advantage of the community. It was with a view to promote such co-
ordination that the portfolio of Railways and Communications was 
created and as first Member in charge of that portfolio I wish to give 
the assurance that the endeavours of the departments within my charge 
will be directed towards that end. 

12. There only remains for me to express on behalf of the Govern-
ment of India our appreciation of the services of those, in the Hailwav 
Board and elsewhere, who are charged with the administration of our 
great railway systems in India. I would have Honourable Members 
believe that this is no mere formal duty repeated from year to year but 
that we here have the liveliest sense of gratitude to t.hese officers for 
their loyalty and co-operation. Theirs is so often a thankless task. 
Charged with the operation of a widespread public utility service, they 
are only too open to public criticism, while their more solid a ~
ments pass unnoticed. They may, I venture to think, pride themselves 
that they have brought our Indian railways, with no small success, 
through 1\ period of unexampled difficulty. For some years past re-
tl'enchment sl!d ~oonom  ,-which thel .have willingly and cheerfully 
faced,-hsve meVltably meant frustration. Let me wish them in the 
futUre 1\ more Rmple oP!lort.llnity to make their contribution to the com-
mon weal. 



ELECTION OF THE STANDING COMMITTEE FOR THE 
DEPARTMENT OF COMMERCE. 

JIr. H. Dow (Commerce S'ecretary): Sir, I move: 

"That this Assembly do proceed to elect, in such manner &8 the Honourable the 
President may direct, three non-official Members to serve on the Standing Committee 
to advise on subjects in the Department of Commerce." 

Mr. President (The Honourable Sir Abdur Rahim): Motion moved: 

"That this Assembly do proceed to elect., in such manner &s the Honourable ~  
President may direct. three non-official Members to serve on the Standing Committee 
to advise on subjects in the Department. of Commerce_" 

)(r. T. S. Avinashilingam Chettiar (Salem and Coimbatore cum North 
Arcot: Non-Muhammadan Rural): Sir, this House will remembe!' that 
the year before last, when a like motion was moved in the House, this 
Homle threw it out for the reason that the Standing Committee for Com-
merce never met and was there only in name. Last year we put quflS-
tions. and the Honourable Sir Sultan Ahmad, who W88 then Commerce 
Member, told us that it would be utilised more. We have met. if [ 
rememher right, once, and in these days when things of great importaJlC8 
and magnitude are being discussed, it is rather funny that the Standinl{ 
Committee of the House is not made use of to any extent which Bny 
ordinarily reasonable man will expect. 

Mr. N. )(. Joshi (Nominated Non-official): What did that Committee 
discuss at that one meeting? 

)(r. T. S. Avinaahilingam Ohettiar: As a rather innocent member of 
that innocent Committee let me tell the House what we discus8ed at that 
meeting. We must be thankful to the Honourable Sir Ghuznavi for bis 
Bill which provided the subject of discussion for the Committee. 

IIr. N. II. Joshi: We ~o ld bave discussed it here. 

Mr. T. S. Avinasbilingam Ohettiar: We discussed also a few innocent 
resolutions of the League of Nations which will never apply to this country 
and some resolutions about. seamen. Questions of first rate importance, 
like trade agreements which are being negotiated today and others of 
equally great importance which are engaging the attention of tbe Govern 
m~n  . of India today and which are engaging the attention of people 
outside-these were not referred tf) the Committee, and if this is the 
way in which the Committee is to do its work. I would rather think that 
this Committee need not exist, and I would suggest to Government, before 
the House decides on its nttitude .on the motion belore it, to say bow 
they propose to make use of this eommittee. . 

JIr. X. Ananthasayanam AYYaDgar (Madras ·.:leded Districlis and 
Chittoor: Non-Muhammadan Rural): I wish to adci that as there are tell 
to fifteen Members on other Committees, I would like the membership c.f 
this Committee to be enlarged to at least seven, 90 as to give adequate 
reprf'Rentatioll to all sections of the House. 
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Mr .. l ~  It ~ two years ago that this House declined to elect 
Members' 'to this Committee. The Committee was again re-elected last 
year. It met once durina the Sbnla season. I am afraid I cannot agree 
with the HOllourable Mr. C ~  t.hl,1t it dealt with matters of no imporiJ-
SDce. ~ said, I think, that one subject of discussion was the Honourable 
Sir A. H. Gh'uznsvi's Bill. Ido not think that the Honourable Sir A. H. 
Ghuznavi will agree that his Bill is of no importance, but the question 
hardly arises, because as a matter of fact the Committee did not discuss 
that Bill at all. The Honourable Member, Mr. Chettiar, who was present, 
,hould have known that that was not one of the maHers discu"!sed by the 
Dommittee. 

1Ir. T. S. A:rinaalljJjngam Ohettiar: It was Mr. Sapru's Bill. 

JIr. B. Dow: The Bili that was discussed was the Honourable Mr. 
Sapru's Bill which' \VAS introduced in the Council of State. The reason 
why Sir Ghuznavi's Bill was not discussed was that. owing to the refusal 
of this House'to elect a Committee in the preceding year, that Bill had 

l~ad  progressed to a stage at which it was no longer  necessary for the 
Commerce Department t.() take the advice of the Committee. The reason 
whv I have brou!\,ht forward this motion a little in advance of the usual 
time is that there mav be no lacuna between the present Committee una 
the Committee to be-elected. It is not intended that this Comm ~ 
,hould come into operation until the present Committee has completed its 
sear of office. 

1Ir. K. S. hey (Rerar: Non-Muhammadan): What use is going to he 
made of this CommittE'e-that is the point. 

Mr. B. Dow: OnE' other poitit that I should have made is this. The 
mQqt important mlitter with whi('h the Commerce Department. was denling 
during the year was. of course, the Indo-British Trade Negotiations and 
for that matter, we have an ad hoc Advisory Committee already in exist-
ence; and I do not think that it is necesRary in such a caSe to bring these 
lOntters up before It Commitwe appointed by thi!'l Honse. 

1Ir.· T. ,S. AvjpalhlJiugam Obettiar: Mav I know what was t.he im-
portant matter, if any, which was brought up before this Standing COUl-
merce Committee? 

'Hr. H. Dow: T hne alreadv referred tc one SUl!h matter. There were 
at the same meetin!\, three other matters brought forward. The Honour. 
nbleMember was himself prcsent and should know. 

Mr. T. S. AvlnashIling&m Ohettiar: That is why I say there was 110 
important matter brought up hefore the Committee: 

~~ President (The Honourable Sit· Abdul' Rahim): The question is: 

, "That .this Aal!llDlb1y do proceed to elect, in such manner as the Honourable the 
~d n  may, direct, three non-official, Members to· serve qn thj! StaQding Committee 
to advise on snbjects in the Department of Commerce." . , , , 

~  motion was adopted. 



ELECTION OF THE STANDING COMMITTEE FOR THE 
DEPARTMENT OF EDUCATION, HEAL'l'H AND LANDS. 

Sir Girja Shankar BaJpai (Secretary, Department of Education, Health 
and Lands): Sir, I move: 

"That this Assembly do proceed to elect, in such manner as the Honourable the 
President may direct, three non-official Members to serve on the Standing Committee 
to advise on subjects, other than 'Indians Overseas-Emigration' and 'Haj Pilgrimage', 
dealt with in the Department of Education,Health and 'Lands." 

Kr. President (The Honourable Sir Abdur Rahim): Motion moved: 

"That, this Assembly do proceed to elect, in such manner as the Honourable the 
President may direct, three non-official Members to, serve on the Standing Committee 
to advise on subjects, other than 'Indians Overseas-Emigration' and 'Haj Pilgrimage', 
dealt with in the Department of Education, Health and Lands." 

Kr. N .•• .Joshi (Nominated Non-Official): May I, Sir, ask thtl 
Honourable Member in charge of the Depllrtment whether this Committee 
met at all during the course of the year and if it did meet, what subject::; 
were considered by this committee? 

Sir Girja Sha.nkar Bajpai: Sir, the Committee did not meet durir.g 
the previous or the current year, but the reason for that is that the mor'l 
important questions whi('h are dealt with in my Department really COlllO 
within the purview of the other two Committees which I have mentioned. 

111' ••• S. Aney (Berar: Non-Muhammadan): Sir, I want to make 
one suggestion. Whenever motions of this nature are passed by this 
House, I think it should be the duty of the Member in charge of the 
Department to publish an annual report of the proceedings of the m ~  

of these Committees and supply copies of the report to Members of thf' 
House. 

)[1'. President (The Honourable Sir Abc1ur .Rahim"!: The question is: 

"That this Assembl;y do proceed to elect, .in such manner as the Honourable the 
President may direct, tnree non-official Members to serve on the Standing Committee 
to advise on subjects, other than 'Indians a - m a on~ anI) 'Haj Pilgrimage', 
dealt with in the Department of Education, HeBltl. alld I.ands." 

The motion was adopted. 

':Mr. PreBi.dent ('fhe Honourable Sir Abdur Rahim): I may inform 
Honourable Members that. for the purpose of elect,ion of Members for the 
StRncling Committees for the Department of Comm ~  and the Depart-
ment of Education. Health find Lands, the Notiee Office will be open too 
receive nominations upto 12 Noon on Thursday, the 17th February, 1938, 
and that the elections, if necessury, for both the Committees will talw 
place, lUI Ilsual. in the Assistant Secretary·s Room in the Council l ~  

New Delhi, between the hours of 10-30 A.M. and 1 P.M., on Tuesday, the 
1st March, 1938. The elections will be conducted ;n accordance with ~ 

prin<>iple of propor1,ional representation by meanB of the single transferable 
vote. 
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THE STAMP DUTIES UNIFICATION BILL. 

~  .Honourable Sir lames Grigg (Finance Memher): Sir, with :V0lll' 
permission, before, I actually move the motion, I would like to call the 
attention of the House to a misprint which unfortunately occurs in clauHe 
8: and if Honourable Members will be good enough to eorl'ect that misprint 
now, it will be unnecessary at a later stage to move formal amendment,;. 
The Schedule attached to clause 8 has been miscopied from the Relevant 
Schedule in the Distribution of Revenues Order in Council: the proper 
percentages shown against the Central Provinces and Berar should be 5 
and against Assam 2. ' 

With that preliminary, Sir, I beg to mOVe for leave to introduce a Bill 
to fix uniform rates for the levy of certain stamp duties throughout British 
India, to impose for a period of two years a stamp duty on cheques, and 
to formulate the principles in accordance with which the net proceeds of the 
said duties shall be distributed among the Provinces. 

JD'. President (The Honourable Sir Abdul' Rahim): The question is: 

"That leave be granted j.o introduce a Bill to fix uniform rates  for the levy of 
certain stamp duties throughout British India, to impose for a period of two years a 
stamp duty on cheques, and to formulate the principles in accordance with which the 
net proceeds of the said duties shall be distributed among the Provinces." 

The motion was adopted. 

The Honourable Sir lames Grigg: Sir, I introduce the Bill. 

THE INDIAN OATHS (AMENDMENT) BILL. 

'!'he BDnourable Sir Henry Oraik (Home Member): Sir, I move: 
"That the Bill further to amend the Indian Oaths Act, 1873, for a certain. purpose, 

be referred to a Select Committee conliisting of Mr. Gauri Shankar Singh, Mr. Badri 
Dutt Pande, Babu Kailash Behari Lal, Mr. Lalchand Navalrai, Syed Ghulam Bhik 
Nairang, Mr. Ghulam Kadir Mubammad Sbahban. Mr. P. J. Griffiths, Mr. J. A. 
Thorne, Mr. E. Conran-Smith, Mr. G. D. Walker and the Mover, and that the number 
of members whose presence shall be necessary to constitute a meeting of the Committee 
shall be five." 

I will first remind the House briefly of the object of this Bill. The 
subject with which we are dealing is the tendering of oaths to young 
children when they appear in Courts as witnesses; and when I use ~ 
word "oath" I would like to make it clear that that includes affirmation. 
In fact. since Hindu and Muhammadan witnesses are required under 
section 6 of the Indian Oaths Act to make affirmations instead of oaths, 
what we are concerned with in practice is for the most part the making 
of affirmations by young children. I mention this because in the previous 
debate there was some confusion on this point. The existing law is this. 
that every witness is bound by section 5 of the Indian Oaths Act to 
make an affirmation or a.n oath before he gives evidence. There are 
children who may be quite capable of understanding the questions put to 
them and who are therefore "competent to testify" under section 118 of 
the Evidence Act. But they may at the snme time be incapable of under-
standing the meaning of an oath or affirtIlRtion. Then it may-happen that 
the judge or magistrate will take the evidence of the child without requiring 
the child to make an oat.h or affirmation. This does in fact happen quite 
often and there iii considerable danger of a superior or appellate Court 
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holding that because the child has not taken the ~oa o  .atlinnation hi;! 
evidence is inadmissible. It is quite true that section 13 of the Indiall 
Oa.ths Ad lays down that no omission to take the oath or affirmation eOll 
inv&lidate any proceeding. Hut the superior Courts, High Courts. h .. we 
expressed grave douhtb whether the word "omissiou" in that section covers 
an intentional omission ontbe part of a magistrate or judge to tender the 
oa.th or affirmation; and in an" case it is undesirable that evidence should 
. be givelt in a ~lln  which is contrary to what is required by the sub-
stantive provision of the law. .The law in Englaud recognises this possi-
bility, namely. that n child who may be ap.erfectly competent witness 
in the sense that he nd ~ and  the questions put to him but may not 
understand the meaning of an oath or affirmation; and 80 the law in 
England specifically provides that such child need not be sworn but tbat. 
its evidence will. still be admissible. The Bill now under consideration 
seeks to bring about the same position in India. Circulation was agreed 
to wher. this Bill came up in March, 1937, and we have now collected the 
opinions of all thp-people t.(l whom it was c:rculated. The j)eople w.ho 
gave us opinions had before them the proceedings of t.his House of March, 
1937, when there was s. considerable debate on the Rill, and they there-
fore were able to acquaint themselves with the objections raised to the Bill 
by certain Members of . this House. I believe that those m ~ on 
studying the opinions received will recognise tha.t their doubts and objec-
tions were in fact baseless, and I do not think it will be disputed that the 
great mass of opinion is in favour of the Bill. There are eertain criticisms 
of detail, but it is enough for my present purpose to a ~  that the generlll 
principle has been approved, and criticisms of detail can be considered and 
will be considered in the Select Committee. 

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: ~on- ammadan 

Rural): Sir, I am sorry that I should intervene on a question that· is one 
in which I may be supposed not to be very much intereRted, hut I do t.hinl, 
that the actuli'l conditions in a law Court, as they affect the laymen in 
the town and the country, should be placed before the H01:se before it 
finally decides on a measure of this nature. Personnlly, Sir, I am opposed 
to all oaths; and I do not think that the existence of a provision making 
the taking of an oath or the making of an affirmation obligatory, 6.·t all 
serves the purpose for which this provision has been made. T may say, Sir. 
from some considerable experience of the way witnesses are brought before 
law Courts, tutored and instructed, that th-ere is more lying thnn the 
speaking of truth after an oath or an affirmation, befbre n law Court. 
Though I have had nothing to do with law Courts as such, I have had,-
and I speak in all humility,-some experience of these matters. J have 
b'een called upon to decide many cases as lID arbitrator, when parties 
thought that I might be useful to them; and it is within my knowledge 
that when witnesses had been put before me to "ive evidence, the men 
who put those witnesses forward said to them: "Thi;! is not a law Court, 
you can speak the truth". In other words, when p-ersons are not under 
the obligation of taking an outh or making an affirmation as required by 
the law, they speak the truth; while the general feeling is that in u. law 
Court, after taking the oath or making the affirmation, one can speak a 
lie IJIld make false statements with impunity. In these circumstances, I 
am of the opinion that the whole provision about takinl!" an oath or making 
an affirmation of this sort should be abolished: but if I were to say ·that, 
probably T wOllld be regarded RR going beyond the sMpe of the Bill. 
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[Mr. Sri Prakasa.] 
In a way, I welcome the move of the Government jn introducing the 

Bill, because I think, the move is in the right direction inasmuch &B it 
seeks to save a small child from taking an oath to make false statements. 
But I do think, Sir, that the age should be increased from 12 to 16 in 
this provision; and it should not be necessary at all for a child like that 
to tB'ke an oath. The Bill says that if the Court or the person haVing 
authority to examine a witness is of opinion that a child does not under-
stand the meaning of an oath, then alone that child is to be exempted. 1 
cannot understand how a Court will be able to decide whether It ehild is 
or is not capable of understanding the nature of an oath. I fear it is 
p~ n  too great a strain on human nature. Unless the Court knows 
the child beforehand, knows its chal."acter, and all about its upbringing, 
how can a Court decide on the spur of! the moment, that a child is or is 
not capable of understanding an oath? Therefore, from a practical and 
moral standpoint, I feel that these words should be taken out cf the 
Act, and all children up to the age of 16 should be exempted from the 
necessity of taking an oath at all. 

After all, what is the meaning of an oath to which the provision refers. 
It may be taken in two aspects. One is the moral necessity of speaking 
the truth; and the second is that if one does not speak the truth in 
particular circumstances, one is liable· to be punished. I do not think 
that there is any third aspect to the subject. Now, the necessity of speak-
ing the truth is always there, and it is no use introducing the name of God. 
Truth has to be spoken whether there is or there is not a God to see that 
one is speaking it; and therefore it should be obligatory on man to speak 
the truth without putting forward before him the bugbear of some super-
natural power. Then, Sir, the second aspect is about the punishment; 
if one does not speak the truth when on oath, 'one is liable to be punished. 
In this House, for instance, if one makes an incorrect statement, one is 
not lisble to be punished, and if there were a provision like that,probably 
many Members on the Opposite SIde will come under it. The simple fact 
is that if one makes a false statement in a law Court on oath, then alone 
one is punishable. I say, Sir, that there can be a provision for punish-
ment for speaking a lie in a law Court without 8'D oath at all. Surely that 
can be easily managed by making the necessary chang'es in the law. . If 
we have a provision that a child speaking the untruth is liable to be punish-
ed, I believe the whole purpose will be served; and therefore it is no use 
requiring him to take an oath at all. I, therefore, think that these words 
can be easily taken out, and I hope later on a day may come when without 
taking away the provision about punishment a man may be called upon 
to give evidence in a Court of law without the necessity of taking 8'D 
oath. 

Sir, the curious thing is this, that the law exempts aU lawyers frofn 
any punishment even if they were to tutor witnesses to say what is not 
a fact. The law says that all communications between the lawyer and his 
client 8're privileged. So a lawyer cannot be forced to disclose the nature 
of the communications that have taken place between him and his clients, 
and clients of course, as we aU know, include witnesses. Even where there 
are provisions that the clients are not to go directly to barristers but are 
to go to barristers through solicitors, I know from my own knowledge of 
the subject that a ~  and clients do meet directly on neutra.l ground. 
Therefore, Sir, the purpose which my Honourable friend, Sir Henry Craik, 



seeks to serve by briDgiDg this Bill iii not going to be ful.6lled. Ady own 
teeung is CleaI'lY nllo~ 1 ~ wort;e ~ oi .Mlg1l1oJ.l.d to my country IS t.lle 
presenli lU(l.i.ClIU system 01 line laud. and l l 1 ~ ~  years ago ., ••. 

Kr. Presideat (The Honourable Sir Abdur Rahim): The HonO\ll"Bbie 
Member IS iaunc..tu.ng moo a very general d.1SCUS8Ion. The l ono a l~ 
Memoer m ~ connue lllmself to tue provISIOns of me Bill. It iii a very 
snort .!jill and easy of dIScussion,· 

1Ir. Sri Prakasa: I was simply saying that 50 year8 ago it would have 
been dUncult to hnd a man 10 the counuyslde who woWd speak a lie aud, 
today It IS di.1:I:icult to find a man who would speak the trutn; and that is 
entll'ely due to tne ma ll na~10n  of lawyers due partlcwarly to the l n ~ 

of tne provisions about oath. 1 am reterring to the word. "oath" agam and 
again to maKe my remarks relevant. 'l'he men in the countrySld.e have 
been clearly taugnt that no a ~ is done by telling lies atter taJimg the 
oath. They do not generally speak iles outsiJe law UOurt8; and that 
is why ~  do not J.1ke to go to arbItrators. They try to take their 
chance in the law Uourts where lies are permitted in the name of God. 

I make these suggestions in all sincerity and seriousness; naIQely, that 
the age mentioned m the .Bill should be raised from 1:.1 to .ll'; and that 
all chIldren up to that age should be ~mp d from the necessity of taking 
it at all. It should not be made compulsory for the presiding officer in II 
Court of law first to decide whether a child· is or is not capable of under-
standing the nature of the oath before he exempts him. 'I'he later provisions 
regaTding punishment should continue, namely, that if the person con-
cerned does speak a lie he is liable to be punished as prescribed by the law. 
If tlul Honourable the Home Member and the Select Uommittee that is 
going to assist him in this work, would please keep these suggestions of 
mine in their mind, I think that we shaH be enacting a really good law 
or at least making a start along right lines that would lead to a better 
moral and social condition in the country before very long. 

1Ir. :M. S. ABey (Berar: NOll-Muhammadan): Sir, I would never have 
spoken at all to this motion,-because it is a perfectly innocent motion 
before the House and there should be no difficulty fur the House to accept 
it also,-but for certain observations which my Honourable friend, Mr. Sri 
Prakasa, has made during the course of his speech, which was some-
what unusual in my opinion. He has laid down the general proposition 
that people think no harm is done by telling lies in Court; when on oath 
and that they speak the truth before arbitrators. I take it that he was 
trying to be humorous; and according to Ol,ll" canons, there are certain 
occasions on which falsehood is permissible and humour is one of those 
conditions. I, therefore, think that I should not take his observations very 
seriously and I have very high authority also to supp.:>rt me in that fa-ct 
and to take a charitable view of what my Honourable friend has said. The 
great Kalidas has said: 

"PaTihasavijaJ.pitam SakAe PaTamartAena naiva griAyatam vachaa."-
which means "what has been spoken in joke or in. humour or in satire 
ought not to be taken seriously". I want these observations of my friend 
not to be taken seriously, when he has in a sweeping way characterised 
all Indians as liars speaking falsehood in a Court of justice where they have 
to take the oath before making statements. 



LaGJ:SLATIVIl 488.1i1I1BLY; .. [14TH FEB. 1988. 

iii. Sri a a~ Ali lies in a Court Qf law are not humour. 

Mr ••• S. Anay: My point is, this,so far as the present Bill is COD.-" 
cerned, I think it was one of the things which was really wanteci, and 
an amendment of the Indian Oaths Act on these lines will, in aWf¥3. 
remove an anomaly which has existed in the law; and I, therefore, support" 
the motion to refer the Bill to a Select Committee. . 

Mr. Badri Dutt Panda (Rohilkund and Kumoon Divisions: ~on

Muhammadan Rural): 1 "Support the principle of the Bill. I think it would 
have been better if a Bill were brought up to abolish all oaths. In our 
Dharn1a 8hastras I tind this: 

"Sat1la1l1 hanti 8uta. AllAti, hanti punllam flllTakritam, 

Swargcutha ptaTam hantj yadi llatllam na bhasAate.·' 

"If 1 don't apeak the truth, it will disgrace me, my BOna and all my ancestors. it. 
will affect their honour .and mine." 

God is not invoked here. Our ancestors swore on their honoUr. That 
was the form. We should also have an oath like that. When we have 
to take an oath here we are taunted outside .  .  .  . 

~  President (The Honourable Sir Abdur Rahim): That has not.hiJJS 
to do with this Bill. 

Ifr. Badri Dutt Panda: This Bill refers to oaths. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member wants all oaths to be abolished. The Bill only says that 8 
magistrate should have the power not to administer oath in certain cases. 

Ifr. Badri Dutt Pande: I want that even bigger persons should be 
exempted from taking the oath and I support Mr. Sri Prakasa that the 
age of the boy be raised from 12 to 16. 

Swearing in ceremony is a medieval affair and it should be stopped 
now. People should make an affirmation on their honour Qnly. 

Several Honourable J[embers: I move that the question be now put. 

Mr. President (The Honourable Sir Abdur Rahim): ~n on is: 

"That the Bill further to amend the Indian Oaths' ACt, IB73, for a certain. purpose, 
bE' referred to a Select Committee consisting of Mr. Gauri Shankar Singh, Mr. Badri 
Dutt Pande, Babu Kailash Behari LaI, Mr. Lalchand Navairai, S~d Ghnlam Bhia: 
Nairang, :Mr. Ghnlam Kadir Muhammad Shahban. Mr .. P. J. Griffiths, Mr. J. A. 
Thorne, Mr. E. Con an~Sm  Mr. G. D. Walker aud the Mover, and tha.t the nomber 
of members whose presence shall be neceBBaty to constitute a meeting of the Committee 
shall be five." 

The motion was adopted. 

The Assembly then adjourned till Eleven of the Clock on Tuesday, the 
15th February, 1988. 
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